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HOUSE OF THE PEOPLE
Thursday, 18th March, 1954

The House met at Two of the Clock

[MR. SPEAKER in the Chair.]
ORAL ANSWERS TO QUESTIONS

SUPPLY OF MILITARY STORES TO PAKISTAN

*1141. Sardar Hukam Singh: will
the Minister of Defence be pleased {0
state:

(a) whether any portion of the mil-
tary stores purchased from England
subsequent to Partition were supplied
to Pakistan; and

(b) if so, whether the price of these
stores has been received?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) No portion of
the Defence stores for which indents
were placed by the Government of
India after partition hag been suppli-
ed to Pakistan. The Government of
Pakistan were however entitled to get
on payment basis a certain share of
the stores that had been indented for
by the undivided Government of India
but which materialised after partition.
A portion of such sfores received in
India from England ag well as other
sources after partition has been sup-
plied to Pakistan in accordance with
this arrangement.

(b) No.

Sardar Hukam Singla: Have we sup-
plied to Pakistan her share of the

787 PSD.
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stores that were in India when parti-
tion took place?

Shri Tyagi: Yes, the*bulk of Pakis-
tan’s share of the stores which belong-
ed to India before the Partition took
place has been supplied to Pakistan,
but as regards the joint stores which
came into India after the Partition,
only Rs. 14 lakhs worth of stores had
been supplied to Pakistan as her due
share.

Sardar Hukam Singh: Was there any-
thing left in Pakistan when Partition
took place, out of which we had some
share to take, and if so, has that share
been given to us by Pakistan?

Shri Tyagi: They have not given our
full share which is due from them.

Sardar Hukam Singh: When there
was thus no excuse on the part of Pak-
istan that the necessity to recejve mili-
tary aid arose because of the refusal
of India to give Pakistan the due share
in the stores that were left here before
Partition, have Government done any-
thing to contradict that allegation of
Pakistan?

Shri Tyagi: The exchange of stores
was not a reciprocal arrangement.
Stores were coming in weights and
wagonloads on account of exchange
from one side to the other, and in the
balance we found that the bulk of
whatever wag due to them was sent to
them, and the bulk of what was due to
us was not received.

Shri Joachim Alva: Are Govern-
ment aware, and if they are aware,
have they publicised the statement
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made by a former British Commander-
in-Chief of Pakistan which has ap-
peared in the Hindustan Times of yes-
terday? This is the report:—

“Gen. Messervy referred to the
controversy over the division of
military stores and asserted that
India did fulfil her part and des-
patched the stores, but surprising-
ly enough, nobody seemed to know
what happened to the vast quanti-
ty of material sent to Pakistan.”

This news item has appeared from
Bareilly only yesterday.

Shri Tyagi: It is for the Pakistan
Government to reply, not for us.

quwY s3afal w fgay agrar

* ¢ 0¥, &3 Mfawy i@ : Far fovar
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The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):

619 during September 1953 and 506
during January 1954.

/5 mfax Tw : 7@ W FEar
femar ¥ ST AT d ge ot §, =H
®T TG WA § 7
Dr. M. M. Das: Government tried to

ascertain the causes for this dwindling
‘in the number of students, and they
found factors like admission being
voluntary proceeding on leave, drop-
ping out after some time owing to ill-
ness, domestic reasons etc. are the
causes.
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Dr. M. M. Das: Government have tri-
ed their best to make it easy for the
officers to learn Hindi. The classes have
been fixed outside office hourg and the
centres have been distributed in such
a manner that officers living in parti-
cular places do not find any difficulty
in attending the classes.

a5 Ny g WX W@ T\ AT
' I 79 faar fw 99 § 91 @™
S¥earewr fagr or wr g ?

Mr. Speaker: Order, order. I am
going to the next question. He should
better put the questiong in English for
the benefit of those who do not under-
stand Hindi properly.

Setly Govind Das: I can put it in
English.

Mr. Speaker: All right. Next time.

Visva BHARATI

*1144. Shri S. N. Das: Will the Minis-
ter of Education be pleased to state at
what-stage is the scheme for the ex-
pansion of facilities for the teaching
of foreign languages of the Near, Mid
dle and Far East and Indological stu-
dies in the Vivsa Bharati University?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M, Das):
Details of the schemes are being exa-
mined by the University Grantg Com-
mission.

I may inform the hon. Member, Sir,
that no specific scheme for the expan-
sion of facilities for the teaching of
toreign languages of the Near. Middle
and Far East and Indological studies
hag becn submitted by the Visva-Bhar-
ati University. However, in 1952-53,
the Visva Bharati University submitted
a scheme for the development of Vidya
Bhavan. college of post-graduate studi-
es and research. and China Bhavan. In-
stitute of Sino-Indian studies under the
Five-Year programme.
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Shri S. N. Das: In answer to a ques-
tion of mine it was stated that this
scheme along wih other schemes sub-
mitted by other Universities wouldy be
considered under the Five Year Plan.
May I know whether they have been
considered and if so, whether any
amount hag been sanctioned for this
purpose to any University?

Dr, M. M. Das: I am not at present
yin a position to speak aboul other
Universities. But so far as the Visva-
Bharati University is concerned, the
Central Government approved in prin-
ciple a scheme which was submitted
by the University and they gave
some advance grant also and asked

rthe University to submit detailed
schemes. The detailed schemes have
been submitted by the University and
they are under consideration of the
University Grants Commission.
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[The Minister of Education and Natu-
ral Resources and Scientific Research
(Maulana Azad): I may add that this
matter has been referred to the Uni-
fversity Grants Commission and they
are considering it. If they propose that
arrangement for this should also be
made in other Universities Government
of India would themselves consider it.]

Shri §. N. Das: May 1 know, Sir,
what is the total amount of recurring
and non-recurring expenditure involv-
ed in this scheme that has been sub-
mitted to the Government?
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Dr. M. M. Das: Sir, the latest schemes
that have been submitted by the Visva-
Bharati University regarding the de-
velopment of Vidya Bhavan and China
Bhavan are ag follows:

}(s.
Devclopment Non-recurring 77,3¢0
of Vidya Recurriig 25,C00
Bhavan per annhum

app:rox.
Development Non recurring 35,700
of China Recurring 14,500
Bhivan per annum

approx,

CORRUPTION

*1145. Shri Dabhi: Will the Minister
of Home Affairs be pleased to state
whether there was any case in the last
two years where a Government servant
against whom an allegation of corrup-
tion appeared in the press was requir.
ed to clear his name by instituting
legal action?

The Deputy Minister of Home Affairs
(Shri Datar): The required. informaticn
is being collected and will be laid ou
the Table as soon as possible.

Shri Dabhi: May I know, Sir, whether
the Government have accepted the re-
commendation of the Planning Com-
mission that a Government servant
against whom an allegation of corrup-
tion appears in the Press should he
required to clear his name?

Shri Datar: Government are rornsi-
dering that recommendation.

ARRESTS OF FOREIGNERS
*1146. Shri Gidwani: Will the Minis-
ter of Home Affairs be pleased to state

(a) whether it is a fact that some
foreigners were arrested at Sankesh-
war, near Belgaum, Bombay State:

(b) whether any investigation has
been held into their case; and
(c) if so, the result thereof?

The Deputy Minister of Home Affairs
(Shri Datar): (a) Yes: two Germans
were arrested.

(b) Yes.
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(¢) They were found to be world
tourists who had strayed from the
route prescribed by competent autho-
rity.

Shri Gidwani: They were not spies
from QGoa?

Shri Datar: They were not spies
from Goa. Information was found out
that there was nothing suspicious about
them,

DgLHI PUBLIC LIBRARY

*1147. Shri Radha Raman: Will the
Minister of Education be pleased to
state:

(a) the annual grant given to the
Delhi Public Library:

(b) the annual grant given by the
UNESCO: and

(c) whether Government propose to
increase the grant for further expan-
sion of its activities?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) and (b). A statement of grants re-
ceived by the Delhi Public Library
from the Government of India and the
Unesco i placed on the Table of the
House. [See Appendix IV, annexure
No. 37.]

(c) As the future of the Delhi Pub-
lic Library has not been settled so far,
nothing can be said at this stage about
the future grants from Government.

Shri Radha Raman: May I know whe-
ther recently the Advisory Committee
of thig Library had submitted a scheme
to the Government of India and, If so,
what was it like?

Dr. M. M. Das: So far as I know there
is no Advisory Committee; but, there
is the Delhi Public Library Board
which administers this Library. This
Board did not submit any plan recently
to the Government of India.

Shri Radha Ramam: May I know how
long will the Government take to find
out what will be the future of this
Library?

Dr. M. M. Das: Necgotiations are at
present going on with the Delhi State
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Government and the UNESCO ebout
the future of the Library.

PRIVATE ARCHAEOLOGICAL EXCAVATIONS

*1148, Shri S. C. Samanta: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that private
individuals and parties, interested in
ancient history and culture of India,
are engaged in exploration and excava-
tion works:

(b) if so, what sort of encourage-
ment or help has been given to them;

(c) whether it is a fact that the
circles formed by the Government of
India for exploration and excavation
works are insufficient to cover the
whole of India; and

(d) if so, whether new circles are
contemplated to be formed in the
near future?

The Parllamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) Yes, some universities and institu-
tiong are engaged in exploration work.

(b) Technical assistance and advice
and in one case, some financial assis-
tance also.

(c) Circles are primarily intended
for preservation of monuments but
may undertake exploration and exca-
vation whenever necessary, provided
it will not interfere with the primary
work of preservation.

(d) No

st g®o ®Yo AT : FATH WA
W ST ¥ wm oaFar g f& waner
7S e AT AW IS @ E I A
foret ez & o vdY & 7

Dr. M. M. Das: The Allahabad Uni-
versity which have taken up this work
of excavation at Kausambi has been

given Rs. 5,000 in addition to technical
advice.

o g Hto @A : MT H A
wgrar § fr fedt sm@z e
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Dr. M. M. Das; Up till now Govern-
ment, has not received any application
from any private individual. They
have received applications from private
organisations, non-official organisations,
research institutes and universities.

Shri T. S. A. Chettiar: May I know
whether it is the policy of Government
tc encourage such private excavations?

Dr. M. M. Das: It is not the policy
of Government; but, so long as ade-
quate funds are not at the disposal of
the Government to work out the ex-
cavations in all parts of the country,
Government do not see any objection
in giving permission to these private
orgarjisations.

Shri B. S. Murthy: May I know whe-
ther it is the intention of Government
to encourage all the archaeological
units in the Universities?

Dr. M. M, Das: Yes.

BoMBAY GARRISON ENGINEER'S OFFICE

*1150. Shri N. P. Damodaran: (a)
Will the Minister of Defence be pleased
to state whether it is a fact that a num-
ber of allegations of fraudulent activi-
ties and payment of bogus bills were
made against the office of the Garrison
Engineer (W), Bombay Division of
Military Engineering Services?

(b) If so, what action has been taken
against the guilty officers?

The Deputy Minister of Defence
(Shri Satisih Chandra): (a) Yes.

(b) The question of prosecution of
two of the officers concerned is under
consideration of the Special Police Es-
tablishment. A third officer is being
proceeded against departmentally. The
proceedings have not yet been complet-
ed.

Shri N. P, Damodaran: May I know
whether Government are taking any
steps to prevent such malpractices in
future.
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Shri Satisfi Chandra: All possible pre-
cautions are taken. If malpractices
come to light, suitable action is taken.

Shri M. R, Krishna: May 1 know
whether any complaints have been re-
ceived against the Garrison Engineer's
office in Secunderabad?

Shri U. C, Patnaik: May I know if
there are a large number of cases
where the British officers in charge of
the M. E. S. are supporting the delin-
quent officers?

Shri Satish Chandra: In this parti-
cular case, the Engineer-in-Chief who
is a British officer has recommended
action against the officers.

SCHEDULED CASTES AND SCHEDULED TRIBES

#1151, Shri Thimmaiah: Will the
Minister of Home Affairs be pleased to
state whether the orders relating to
reservation of posts for the Scheduled
Castes and Scheduled Tribes is appli-
cable also to Government-owned and
Government-aided industries and other
concerns in the country?

The Deputy Minister of Home Affairs
(Shri Datar): The orders referred to
are applicable to industries and con-
cerns owned and managed directly by
Government, but not to those manag-
ed by autonomous Corporations e.g.,
Sindri Fertilisers. nor to Government-
aided industries.

I may  add that Government
desire that such Corporations also
should follow our reservation quota
and some of the bodies have already
agreed to do so.

Shri Thimmaiah: May I know what
steps Government propose to take to
see that these industrial concerns
carry out this order completely?

Shri Datar: All that the Government
can do is to advise them as strongly
as possible.

Shri Thimmaiah: May I know whe-
ther the Government propose to ap-
point any Committee to see that the
order of the Home Ministry is proper-
ly carried out by various Government
departments and Government concerns?
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Shri Datar: So far as Government de-
partments and industrial concerns con-
ducted by Government are concerned,
Government are sure that they are
being carried out.

Shri B. S. Murthy: May I know whe-
ther any cases have been brought to
the notice of the Home Ministry that
in these Government Corporations due
representation is not given to Schedul-
ed Castes and Scheduled Tribes and,
if so, what action has so far been
taken?

Shri Datar: This has not so far come
to the notice of the Government, hut I
shall make enquiries about it.

EpucaTED UNEMPLOYMENT IN BIHAR

*1152. Shri Bibhuti Mishra: Will the
Minister of Education be pleased to
state whether under the Educational
Scheme for relieving educated un-
employment any progress report is
being received by the Central Gov-
ernment from the Bihar State in con-
nection with the employment of rural
teachers and basic education workers?

The Parliamentary Sebretary to the
Minister of Education (Dr. M. M. Das):
According to the information receiv-
ed from the State Government of Bihar,
2500 Primary (including 500 Basic)
Schools and 250 Social Education Cen-
tres are being opened in  connection
with the scheme to relieve educated un-
employment in that State.

st faufa fas © a1 fagd ds
F9AFT AT IR XA A AT E ?

Uyt Shdl ey i pada
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[The Minister of Education and Natu-

ral Resources and Scientific Research

(Maulana Azad): Nobody has made
such a claim.]
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Dr. M. M. Das: Government is cont-
emplating ...

Mr, Speaker: The hon. Minister may
address the Chair.

Dr. M. M. Das: Two Commissions
have already submitted their reports,
which contemplate some far-reaching
changes in the education system of
the country.

Shri L. N. Mishra: Are Government
aware of the fact that not even 10 per
cent. of the proposed educational cen-
tres have been opened in Bihar so far?
If so, may I know the difficulties in the
way?

Dr. M. M. Das: The Bihar Govern-
ment may be able to give the reasons,
buy, so far as we are concerned, we have
not got the reasons with us.

Shri K, K. Basu: May I know the
proportion of the educated pcovle in
Bihar that are going to get jobs?

Dr. M. M. Das: I beg to ask for
notice of the question.

Y ATAT-GEAETEY JHAT
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The Parliamentary Secretary to the
Minister of Education (Dr. M. M, Das):
There is no “Central Translation Li-
brary Schemc” under the Ministry.
Probably, the hon. Member has in his
mind the library which the Central
Government has proposed to set up for
Hindi which will contain the original or
translation of outstanding books and
pamphlelg in the field of social edu-
cation in the various regional langu-
ages in the country. In that case, I
beg to inform the hon. Member that
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a request has been made to all the
State Governments for sending us lists
of such literature, books and pamph-
lets, and several State  Govern-
ments have already sent such lists.

ot vgmg fag : @ 7 Fwoww
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Dr. M. M, Das: The translation will
be only in Hindi.

HyYDRO ELECTRIC SCHEMES IN ASSAM

*1155. Shri L. Jogeswar Singh: (a)
Will the Minister of Finance be pleas:
ed to state whether it is a fact that
Canada is shipping under the Colomho
Plan, $1,200,000 worth of hydro-elec-
trical equipment to help build India's
hydro-electric projects in Assam?

(b) If the answer to part (a) above
be in the affirmative, what are the
placres where such projects are to he
iaunched?

(c) What is the responsibility of the
State Government in these projects?

The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): (a) and (b). There is a pro-
posal that the Umtru Hydro-Electric
project in Assam may be financed by
Canadian aid under the Colombo Plan.
The proposal is still under considera-
tion.

(c) Such aid if received will be
treated as a loan to the State Govern-
ment. The actual execution of the pro-
ject will also be the responsibility of
the State Government.

Shri L. Jogeswar Singh: May I know
the factors that weigh in the consider-
ation of selection of sites?

Shri B. R. Bhagat: The usual factors
are the economic and technical facilities
of the project and the beneflts in power
that wil] accrue to the State,

Shri L. Jogeswar Singh: May I know
when this work iz expected to be
taken in hand?
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Shri B. R. Bhagat: The proposal is
still under consideration,

CONTROLLER OF MINFS

*1156. Shri Nageshwar Prasad Sinha:
(a) Will the Minister of Natural Resou-
rces and Scientific Research be pleas-
ed to state whether it is a fact that
new posts of Controller of Mines and
Conservator of Minerals have recently
been created and if so, when?

(b) Have these posts been fillled by
direct recruitment?

(c) Under whose control are these
posts?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) Yes. Sir—with
effect from the 31st July 1953.

(b) No, Sir.

(¢) The Ministry of Natural Re-
sources and Scientific Research.

Shri Nageshwar Prasad Sinha: In
view of the fact that the Geological Sur-
vey of India with its six zonal circles
and the Dhanbad Inspectorate of Mines
with its eight zones, are already work-
ing effectively, why were the new as-
signments not entrusted to them?

Shri K. D. Malaviya: Work has in-
creased. As g result the new assign-
ments have been entrusted te Govern-
ment officlals in the administration
who are considered suitable for these
new jobs.

Shri Nageshwar Prasad Sinha: May
1 enquire whether Government are
aware of the instances of overlapping
In the functional jurisdiction?

Shri K. D. Malaviya: No, but if the
hon. Member draws the attention of
the Government to any such overlap-
ping. certainly we will examine this.

Shri P. C. Bose: There Is a Coal
Control Board which will contrgl the
coal industry and there is also a Coal
Controller. I wish to know if there
will be g clash in their functions.

Shri K. D. Malaviya: No please I
may state here that the work under
the Indian Bureau of Mines has been



122§ Oral Answers

expanded very considerably and as a
result it has been considered very
necessary that such a Controller be
appointed.

Ex-SERVICEMEN IN MANIPUR STATE

*1157. Shri Rishang Keishing: Wwill

the Minister of Defence be pleased to
state:

(a) the number of ex-servicemen in
the State of Manipur;

(b) the amount of grants mads by
the Central Government to the Govern-
ment of Manipur for the benefit of ex-
servicemen of the State since 1950;

(¢) the rehabilitation and develop-
ment schemes which have been or are
proposed to be undertaken by Govern-
ment for the er-servicemen in Mani-
pur; and

(d) whether there is any organisa.

tion in the State to look after the wel-
fare of ex-servicemen?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) 842 servicemen
of Manipur State have been released
from the Indian Army since 1950.

(b) Nil, (Rs. 593,402 and 413 were
allotted to the State in 1950, 1951, 1952
respectively from the Flag Day Col-

lection organised by the Central Gov-
ernment).

(c) The State Government have
been giving preference to Ex-Service-
men in filling up appointments in cer-
tain Government Departments. They
have also settled Ex-Servicemen on
land on an individual basis.

(d) Yes, the District Soldiers’,
Sailors’ and Airmen’s Board. Mani-
pur.

Shri Rishang Keishing: What is
the area of land allotted to each of
these ex-servicemen?

Shri Tyagi: I have no information
about the area of land allotted to
each soldier.

Shri Rishang Keishing: How many
of the ex-servicemen have been em-
ployed?
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Shri Tyagi: Sir, according to my
4nformation, the State Government
giving preference to ex-servicemen
have already employed 2 officers and
13 other ranks in Government employ
there; 46 ex-servicemen have been
settled on land on an individual basis.

Shri Rishang Keishing: May I
know, Sir. if Government have any
scheme of giving employment to those
people who have not yet been em-
ployed?

Shri Tyagi: Sir all the soldiers who
retire from the army, on retirement
take with them 'the usual retiring
benefits. In the case of ex-army per-
sonnel who are released after a war
in bulk there is a reconstruction fund.
All the States have a trust for that
fund. Out nf that fund money is in-
vested in big agricultural farms and
other rehabilitation schemes. .Accor-
dingly about Rs. 21,736 was placed
at the disposal of the Residency for
Assam States. When this Fund was
distributed, I believe out of that
some share” must have gone to Mani-
pur State too.

BGYPTIAN MILITARY MISSION

*1158. Shri Bhagwat Jha Azad: Will
the Minister of Defence be pleased to
state:

(a) whether the Fgyptian Military
Mission which has just concluded its
tour, was invited by Government; and

(b) if so, the purpose of the torr?

The Minister of Defence Organisa-
tion (Shri Tyagl): (a) Yes.

(b) ‘It was a goodwill visit.

»ft W W W A faer
s frore @ fagem & o fawmr
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FOREIGNERS UNDERGOING IMPRISONMENT

*1160. Shri M. S. Gurupadaswamy:
‘Will the Minister of Home Affairs be
pleased to state:

(a) the total number of foreigners
who are undergoing imprisonment in
‘India at present;

) (b? how many of them are undergo-
ing imprisonment for political reasons;
and

(¢) how many for other causes?

The Deputy Minister of Home
Affairs (Shri Datar): Information
from the States of Kutch and Tri-
pura has not been received yet. As
regards the other States, the replies
are:

(a) ... 29
(b) ... I and

Shri M. 8. Gurupadaswamy: May
I know to which countries these pri-
soners belong?

Shrl_Datar: They mostly belong to
the neighbouring countries of Afghan-
istan, Burma and China
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Shni M. S. Gurupadaswamy: May
I know whether there are any cases
among thése prisoners who have
been convicted for spying?

Shri Datar: None except in the
case of one prisoner whose conduct
has been found suspicious and who
has been detained.

ot wew qUw W § W9 gEar
g fr o dfedl 7 faema & faad #9
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Shri Datar: No. Sir. I have not got
the figures for Tibet.

BiLASPUR COMMERCIAL CORPORATION

*1161. Shri K. C. Sodhia: (a) Wil
the Minister of States be pleased to
state the total amount invested in the
Bilaspur Commercial Corporation by
the Central and the State Governments?

(b) Since when is it working and
what is its total capital?

(c) What was the dividend, if any,
declared last time and what was Gov-
ernment’s share?

The Deputy Minister of Home
Affairg (Shri Datar): (a) The Bilas-
pur Commercial Corporation is whol-~
ly financed by the Central Govern-
ment; the jamount invested was
Rs. 3,23,386/- on 31st March 1953.

(b) The Corporation was establish-
ed In January 1945 by the former
State Government. The Central Gov-
ernment’s investment of Rs. 3,23,386/-
represents the total capital of the
concern.

(c) The entire profits earned are
credited to the Government, The pro-
it earned during 1952453 amounted
to Rs. 35,074/-.

Shri K. C. Sodaia: May I know in
what business they are engaged?

Shri Dafar: They are engaged In
‘purchasing and selling commodities
like cloth and others,
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Shri K. C. Sodhia: What will hap-
pen to it after the merger?

Shri Datar: The Corporation is
continued after merger.

INCOME-TAX ASSESSMENTS IN MYSORE

*1162. Shri Kachiroyar: Will the
Minister of Finance be pleased to state:

(a) when the financial integration of
Mysore took place;

(b) whether it is a fact that income-
tax assessments were re-opened prior
to the date of integration of Mysore;
and

(c) whether any complaints were
made to Government in this connec-
tion?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) On the 1st
April, 1950.

(b) Yes, where an under-assess-
ment was due to evasion on the part
of an assessee.

(¢) Yes. The complaints were re-
moved by appropriate instructions.

Shri Kachiroyar: May I know whe-
ther these complaints were received
before or after the integration?

"Shri M. C. Shah: After the integ-
ration.

Shri Kachiroyar: May I know the
activn taken by the Government on
these complaints?

Shri M. C. Shah: I have said appro-
priate instructions were issued. The
Chamber of Comunerce met the Min-
ister of State for Finance. Wherever
it was not necessary, these cases were
dropped but where there was actual
concealment and we had some evi-
dence about that or where there was
an under-estimate, they were pro-
ceeded with.

Shri Kachiroyar: May 1 know whe-
ther such assessments were made in
respect of any other State before in-
tegration?

Shri M. C. Shah: The Mysore Act
provided for section 34 so that we
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could reopen the assessments in these:
cases,

I. A. S. EXAMINATION

*1164. Shri N. M. Lingam: Will the-
Minister of Home Affairs be pleased to
state:

(a) the number of candidates who.
passed the 1.A.S. examination, 1953;
and

(b) the number of candidates who-
appeared for the Indian Foreign Ser-
vice examination, 1953 and the number-
who passed?

The Deputy Minister of Home
Affairs (Shri Datar): (a) 47 candi-
dates out of 1958 who competed for
the I. A. S. attained the qualifying.
standard for this Service.

(b) 16 candidates out of 1697 who
competed for the 1. A, F. attained the
qualifying standard.

Shri N. M. Lingam: Is it a fact that
the first sixteen candidates who have
qualified for the I. A. S. examination
are also among the first seventeen
candidates who have qualified for the
I, F. S. examination?

Shri Datar: Perhaps it is so.

Sari N, M. Lingam: Have Govern-
ment any reason to believe that the
present examination for these servi-
ceg i8 top much academic? It takes
too little account of other vital re-
quirements such as aptitudes and
social aims and thercfore selections
by one type naturally perpetuates its
own type of people. May I know whe-
ther the Government have any
scheme for changing the structure of
the examinations?

Shri Datar: Government have no
scheme for changing the system; in
order to provide against academic pre-
ponderance in studies a personality
test has been provided for and that
gives some good results.

Shri N. M, Lingam: May I know
the number of candidates that ap-
peared at the London centre of the
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examination and the number that
have passed?

Shri Datar: I have not got that
figure.;

Dr. Suresh Chandra: May I know
how many of these Indian Foreign
Service candidates who qualified in
the examination were sent abroad for
training, and what kind of training
they are having there?

Shri Datar: There is no question of
training at present. The results were
declared only the other day and ap-
pointments have still to be made.

Pandit K, C. Sharma: May I know
whether there {s any expert on the
Public Service Commission to judge
the personality of the candidates?

Shri Datar: All the members are
fully aware. They have been carrying
on this work, and they know what
personality (s

Pandit K. C. Sharma: There is no
psychologist.

Mr. Speaker: We will go to the
next question,

SCHOLARSHIPS TO STUDENTS OF LOWER
INncomeEGrours

41165. Shri C. R. Chowdary: Will
the Minister of Education be pleased
to state how many scholarships have
been granted io the applicants from
the State of Andhra under the Scholar-
ship Scheme to benefit lower income

groups?

The Parllamentary Secretaryto the
Minister of Education (Dr. M. M.
Das): If the question refers to the
scheme for giving Merit Scholar-
ships at Public Schools, the informa-
tion asked for is not available. I may
add for the information of the hon.
Member that since these scholar-
ships were to be awarded on merit
alone without any State or regional
consideration, candidates were not
asked to state in their application
forms what State they belong to.
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Shri C. R. Chowdary: Is it a fact
that application forms were not avail-
able to intending applicants?

Dr. M. M. Das: Government has no:
information about it. There were five
centres all over India and the appli-
cation forms were made available.

TERRITORIAL ARMY

*1166. Sardar Hukam Singh: Will the:
Minister of Defence be pleased to state
whether the sanctioned strength of the-
urban units in the territorial army
was made up during 1953-54 or the-
units are still short of their strength?

The Minister of Defence Organisa-
tion (Stri Tyagi): Some improvement
took place in the strength of the ur-
ban units of the Territorial Army
during 1953-54 but they are still short
of their sanctioned strength.

Sardar Hukam Singh: What is the:
total sanctioned strength of the Terri-
torial Army at present?

Sturi Tyagi: I am afraid I cannot
put all my wares on the table. I
‘would: have had no objection, but
for reasons of security I cannot give
the strength of the Territorial Army.

Sardar Hukam Singh: Is the Terri-
torial Army also a matter for scc-
recy, Sir?

Mr. Speaker: Perhaps it is desir-
able not to give out the figures as
to what the military strength of the
country is.

Sardar Hukam Singh: If we are
still short of the sanctioned strength,
are we taking any additional steps
to make up that strength or to in-
duce young men to join this?

Shri Tyagi: Sir, I am thankful for
the opportunity supplied by the hon.
Member, I want to announce that to
improve the recruitment position it
is proposed to make enrolment in the
Territorial Army compulsory for go-
vernment servants and employeeg of
public utility concerns, in certain age
groups. I propose to introduce a Bill
to this effect in the House, it possible
this session.
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Sardar Hukam Singh: So far as I
could know, we were getting enough
recruits for the general units; we
were short of technical units. Are we
doing anything now to invite techni-
«clans to join our units?

Shri Tyagl: Yes, Sir. For some time
.past attempts were made. Difficulty
arose because for these technical
units known as Urban Units, Persons
who arel expected to offer them-
selves for recruitment are mostly en-
.gaged as labourers either in Govern-
Jment concerns or in some other pri-
vate factories or otherwise. There-
fore It becomes difficult for them to
spare time. But I think the improve-
‘ment has been encouraging and we
-are¢y getfing better response.

-Shri U. C. Patnaik: May I know
if it is a fact that the Urban Units
of the Territorial Army are primari-
ly reserved for specialised technical
‘units and, as such, the bulk of our
«civilian youths in the towns, who are
non-techniclans, are deprived of the
privilege of getting training in the
‘Territorial Army?

‘Shri Tyagi: Not in the Territorial
Army, My friend is right when he
says that the bulk of the people who
come from the urban areas are such
as are techniciang and laymen of the
urban areas do not get the benefit of
the Territorial Army organisation for
the simple reason that the training
periods are fixed according to the
feisure hours of the labour working
in the factory—two hours or so per
week.

The Prime Minister and Minister
of External Affairs and Defence
(Shri Jawaharlal Nehru): I would
just like to say in regard to this
question that it is our present policy
to encourage in every way recruit-
ment to the Territorial Army, both
urban and the other,—rural you may
call it, or non-urban,—as well as
N. C. C. For both these, some months
back, we added an auxiliary section
too, which would have some lesser
training, and now we are proceeding
with them further, I hope, in consul-
tation with the Advisory Committees
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for the Territorial Army and the
N.C.C.
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The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) Ten part-time- teachers
were teaching Hindi to Central Go-

vernment employees in September,
1953. Their present number is 8.

(b) and (c). The services of two
teachers, were dispensed with as
there was .not enough work due to
fall in the number of students.
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Mr, Speaker: I -do not know whe-
ther the hon. Minister {s prepared
with the answer jto this particular
question.

Jrew b Sy R
W) gty Shalbin Sil samyguy

Ot e e ok ol ¢ (Off
- By Wy by



1235 Oral Answers

[The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): You can put
the question in Hindi. I will be glad
to reply.]
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[Maulana Azad: The employees very
well understand that if they learn
Hindi their future will be secure and
better. But for varioug considerations
it is not proper to lay any such ccn-

ditions. The Government are, how-
ever, thinking of taking some steps

in this connection.]
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[Maulana Azad: The standard of
Hindi is the same as in Junior basie-
Schools.]

CosTt or LIVING INDEX

+1168. Shri 8. N. Das: Will the Minis-
ter of Finance be pleased to state:

(a) whether the question of the pre--
paration and publication by a compe-
tent authority of a broad-based All-
India Cost-of-living index on an up-to-
date basis has been considered by Gov-
ernment as suggested by the Dearness.
Allowance Committee; and

(b) if so, whether any decision has-
been taken thereon?

The Deputy Minister of Finance:
(Shri M. C. Shah): (a) and (b). Yes,
Sir. As stated in my reply to unstar-
red question No. 381, on the 9th Dec.
'53, an all-India working Class Cost-
of-living index, with base 1944 is
being regularly published by the-
Labour Bureau since the publication
of the Report of the Dearness Allow-
ance Committee. The question of
compiling a paralle] series of all-
India Middle ‘Class Index and also:
df later [integrating the two senies
into a composite all-India index is
under active consideration, in consul-
tation with the Central Statistical
Organisation.

Shri 8, N. Das: In reply to the
question referred to by the hon. Min-
ister §t was stated that the matter
was under &ctive consideration, in-
consultation with the Central Statis-
tical Organisation. This was said on
the 9th December 1953. May I know
whether any progress has been
made?

Shri M. C. Shafa: Yes. A committee
has been appointed. This committee-
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has met in February 1954 and the
work is progressing.

Shri S. N. Das: May I know whe-
ther it is proposed to give this work
to the Central Statistical Organisation,
.or whether any other body is going
.to be entrusted with this task?

Shri M. C. Shah: For the time being
it is proposed to give this work only
‘to the Central Statistical Organisa-
‘tion attached to the Cabinet Secre-
‘tariat.

BoMBay CusTOMS APPRAISING DEPARTMENT

*1169. Shri Gidwani: Will the Min-
ister of Finance be pleased to state:

(a) whether there have been any
-cases of less customs charges in the
Appraising Department of the Bombay
“Customs, during 1951-52 and 1952-53;

(b) whether any claims were with-
«drawn on the basis of original assess-
ment; and

(c) if so, the reasons therefor?

The Deputy Minister of Finance
(S8tirl A, C. Guha): (a) and (b). Yes,
Sir.

(c) Demands for custioms duties
and other charges short levied by the
-assessing officers through inadvert-
ence, errors, collusion or misconstruc-
tion on the part of the Officers of
‘Customs, or through mis-statement
as to real value, quantity or descri-
ption on the part of the owner are
required under Section 39 of the Sea
Customs Act to be made within three
‘months. In the Custom Houses there
‘is a system of second scrutiny of as-
sessment documents and if on such
scrutiny prima facie there is reason
to believe that duty has been short
levied, due either to incorrect value
-or classification, a demand is made
immediately pending further investi-
-gation in order to avoid it becoming
time barred. If on further investiga-
tion and study of the documents the
original assessment is found to be
.correct, the provisional demand made
under section 39 is withdrawn; most
«of the withdrawals were for this
reason.
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Shri Gidwani: The answer wag not
audible to me at least. It was a big
answer in the form of a statement.
It could have been placed on the
Table of the House or given to me
earlier,

Mr. Speaker: If he wants, it can be
placed on the Table of the House.
But he will have no opportunity to
ask supplementary questions.

Shri A. C. Guh&: There is nothing
new in it. If you will kindly permit
me, Sir, according to a certain section
of the Sea Customs Act, if there is
any suspicion that certain articles are
short levied, within three months a
fresh assessment is to be sent. Other-
wise, after that period, it will be time
barred. In certain cases a fresh assess-
ment is seni and after final scrutiny
if it is found that the previous assess-
ment was correct, the second assess-
ment is wfthdrawn or if it is found
that the previous assessment was not
correct an amount according to the
fresh assessment or some other
amount as found suitable is realised
frcm the party.

Shri Gidwani: What is the differ-
cnce between the amount which
would have been realised if the ori-
ginal assessment had been imposed
and the subsequent assessment?

Mr. Speaker: That would depend on
each individual case.

Shri A. C. Guha: I can say...

Mr. Speaker: I do not want that
question to be answered. It is obvi-
ous it will depend on each individual
case.

Shri K. K. Basu: May we know the
number of cases which have been
time barred regarding assessment?

Shri A, C. Guha: I think no case is
allowed to be time barred. In 1950-51,
in 2076 cases fresh demands were
made out of which 730 were with-
drawn on The final assessment. In
1952-53, in 1154 cases second assess-
ment was Thade and 358 were with-
drawn,
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PosT-WaR RECONSTRUCTION FUND

*1170. Shri Rishang Keishing: Will
the Minister of Defence be pleased to
: state :

(a) the total amount available now
-in the Ez-Servicemen’s Post-War Re-
construction Fund;

(b) the Statewise flgures of the
.amount allotted during 1852-53 and
1953-54; and

(¢) how this fund is generally built
up from year to year?

The Minister of Defence Organisa-
“tion (Shri Tyagi): (a) Approximate-
ly Rs. 6.68 crores,

(b) The entire fund was allocated
among the various States in 1947, and
no further allotments have been
made thereafter.

(¢) The Post-War Reconstruction
Fund was created by the Central Go-
vernment by contributing Rs. 2/-
per Combatant and Re. 1/- per Non-
-Combatant (enrolled) p. m., from
1 April 1942 to 31st March 1945. No
contributions have been made there-
after.

Shri Rishang Keishing: On what
basis is the allotment of the amount
to the different States done?

Shri Tyagi: The allotment was
made on the basig of soldiers, com-
batant and non-combatant, who
came from the various States. It was
in proportion tp the number of soldi-

-ers who were enrolled.

Shri Rishang Keishing: May I know
if the hon. Minister can assure us
that even Part C States like Manipur
and Tripura are also entitled to this
fund?

Shri Tyagi: Yes, Sir. In connection
with the previous question, I have
stated that the share of Manipur and
“Tripura which fell to them according
to the number of soldiers provided
"by these States, was sent to the
Agent of these States in Assam.

Shri Ramachandra Reddi: May I
‘know whether this fund is invested
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separately or incorporated in the

Consolidated Fund of India?

Shri Tyagi: This fund is mostly in-
vested in Government securities.

Shrimati Kamlendu Mati Shah:
Considering that a big amount of the
soldiers came from Garhwal, may 1
know what amount has been allotted
for them?

Shri Tyagl: I may inform my hon.
lady friend that it is not allotted dis-
trict-wise, We only allot State-wise.

INDUSTRIAL FINANCE CORPORATION

*1171. Shri M. S. Gurupadaswamy:
Will the Minister of Finance be pleas-
ed to state:

(a) the names of the concerns to
whom loans have been sanctioned by
the Industrial Finance Corporation in
1953-54; and

(b) the amount of loan in each
case?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) and (b). A
statement containing the required in-
formation is laid on the Table of
the House. [See Appendix IV, anne-
xure No. 38.]

With “your permission, I may add
that the financial year of the Indust-
ria] Finance Corporation starts from
1st July. So. the table relates to the
period from 1st July, 1953 to 28th
February, 1954,

Shri M. S. Gurupadaswamy: What
is the total number of applications
for loans received by the Corporation
during this period?

Shri A, C. Guha: I would like to
have notice for that.

Shri M. 8. Gurupadaswamy: What
is the total amount sanctioned during
this period?

Shri A. C. Guha: 1 think all this
information s given in the state-
ment. The amount sanctioned in each
case is given there.
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Shri T. B. Vittal Rao: May I know
if certain applications for loans have
been hanging fire for the last 24 years
without the applicantg being told
whether they will get it or not?

Shri A. C. Guha: I think the annu-
al raport, for the year ending 30th
June has been published and has been
laid on the Table of the House, The
hon. Member can get the information
from there. I have no information
with me at present.

Shri T. N. Singh: May I know whe-
ther the loan that has been given to
the Sodepur Glass Works during this
period has been given on an applica-
tion from them or whether the Corpo-
ration gave the loan suo motu?

Shri A. C. Guha: During this period
no loan hag been sanctioned to the
Sodepur Glass Works.

Shri K, K. Basu: May I know how
many applications there were from
the State of West Bengal and how
many were granted and the amount
involved?

Shri A. C. Guba: As to how many
a\plications therg fvere from West
Bengal and the amount sanctioned
will be found in the statement.

Shri N. L. Joshi: May I know the
number of applications rejected?

Shri A. C. Gufia: I would like to
have notice.

Shri Bhagwat Jha Azad: May 1
put Question No. 1149, of Pandit D. N.
Tiwary?

Mr. Speaker: Yes.

FOREIGN FIRMS

*1149. Shri Bhagwat Jha Azaq (on
behalf of Pandit D. N. Tiwary): Will
the Minister of Finance be pleased to
state:

(a) whether firms and companies
not incorporated in India are working
in this country;

(b) if so, the number thereof;
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(c) the number of firms incorporated
in India but with (i) totally foreign
capital and (ii) partly foreign capital".
and

(d) the income-tax paid by them?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) Yes, Sir.

‘(b) \and (c). A statement is laid
on the Table of the House. [See Ap-
pendix IV, annexure No. 39.]

(d) No information is available as
statistics are not separately maintain--
ed in respect of these irms and com-
panies. Compilation of the informa-
tion will involve scrutiny of assess-
ment records by Income-tax Officers.
all over India and the time and labour
involved therein will not be commensu-
rate with fhe result to be achieved.

Shri Bhagwat Jha Azad: May I know
whether these companies with fore-:
ign capital are asked to reinvest their
profit or g part of their profit in the
fousiness here, or whether they are
allowed to send it outside the country
freely?

Shri M. C. Shah: I do not think we-
can ask the companies to invest their
profits here.

Shri Bhagwat Jha Azad: May T
know if there is any condition im-.
posed at the time of the entry of such
foreign capital, or if they are treated
on a par with Indian companies?

Shri M. C. Shah: They can just get
themselves registered under the
Indian Companies Act. There are-
about 851 such companies which are
incorporated abroad, and others are-
incorporate® in India, and they have:
to abide by the sections in the Indian
Companies Act.

Shri Bhagwat Jha Azad: The state-
ment gives the number of companies
with foreign capital ag on 30th June:
1948. May I know whether within:
the last six years there has been an
increase or decrease in the number:
of such companies?

Shri M. C. Shah: This census was-
taken by the Reserve Bank of India,
sag on 30th June 1948. Thereafter, no-
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census has been taken. The informa-
tion that we have given is from the
census taken by the Reserve Bank of
India.

Shri XK. P. Tripathi: May I know
whether all these companies are dir-
ectly managed by managing agencies
and if so, how many managing agencies
.are controlling them?

Shri M. C. Shah: I have not got
the information as to how many
companies are managed by managing
.agencies or others. I require notice.

Shri T. N. Singh: May I know the
terms and conditions in the case of
compamnjes with partly foreign and
partly Indian capital, and also whe-
ther these terms and conditions are
intimated to Government or not?

Shri M. C. Shah: Where there is
partly Indian and partly foreign capi-
tal, the companies are registered
under the Indian Companies Act, and
therefore they have tg abide by all
the provisions of jt

Dr. Lanka Sundaram: Is it a fact
that these foreign companies have
certain legal or administrative assur-
ances that they can take away the
profits to their countries of origin?
May I also have information as to
the total amount of money taken out
during the past one or two years, in
termg of profits?

Shri M. C. Shah: I have not got that
fnformation. I would require notice
for that.

WRITTEN ANSWERS TO
QUESTIONS

NATIONAL PHYSICAL LABORATORY

*1142. Th. Lakshman Singh Charak:
‘'Will the Minister of Natural Resources
and Scientific Research be pleased to
state:

(a) whether the National Physical
Laboratory has started the work of
treating samples of Graphite Ore;

(b) if so, the work done so far in this
fleld; and :
787 PSD.
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(c) whether the laboratory has-sold
any material to any indigenoug pro-
ducers?

The Minister of Education and Na-
tural Resources anq Scientific Re-
search (Maulana Azad): (a) Yes, Sir.

(b) Work on treating samples of
graphite cre with a view to provide
proper grade graphite for the manu-
facture of dry cells, pencils and bru-
shes, is at present being carried out
on a laboratory scale at ‘he National
Physical Laboratory. Equipment is
being fabricated to put it on a pilot
plant scale.

(¢) No. Sir.

EXCHANGE CONTROL ACT

*1154. Shri A. N. Vidyalankar; Wil
the Minister of Finance be pleased to
statc:

(a) the number of cases instituted
under the Exchange Control Act, from
the 1st January, 1951, to date for con.
travening the provisions of Sections
4.5, 6, 12 and 13 of the Act;

(b) the number of prosecutions (hat
were successful;

(c¢) the expenses involved in each
the above prosecutions; and

(d) the number of cases in which
the offences under the above iectinns
were condoned by the Exchange (Con-
trol without reference to the Court?

The Minister of Finance (Shni
C. D. Deshmukh): (a) The number of
prosecutions launched under sections
4. 5 and 13 of the Foreign Exchange
Regulation Act since 1st January, 1951
is 21. Section 6 of the Act relates to
blocked accounts and the question of
filing complaints under this section
does not arise. No case for contraven-
tion of scction 12 of the Act hac heen
filed.

(b) Judgment has been passed by
the courts in 14 cases and in all these
cases the parties involved were found
guilty and punished.

(c) The information cannot be sup-
plied as it is not possible to work
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out the expenses incurred in the vari-
ous Departments concerned.

(d) Nine.
ForelGN CAPITAL

*1159. Shri Madhao Reddi: Will the
Minister of Finance be pleased to state
the amount of foreign capital that has
been withdrawn from the country due
to purchases of foreign concerns by

Indian capitalists or by Government
in 1953-54?

The Minister of Finance (Shri C. D.
Deshmukh): During the pcriod April
to December 1953, Rs. 5847 lakhs
were remitted on account of sale of
foreign concerns. Information for the
period January to March 1954 is not
available.

INSTITUTE OF ACTUARIES

*1163. Shri C. R. Narasimhan: (a)
Will the Minister of Finance be pleased
to state whether there is any institute
of actuaries in this country?

(b) What are the present arrange-
ments for training actuaries in this
country?

(c) Has the need for having an In-
stitute of actuaries in this country been
examined by Government?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) There is no
Institute of Actuaries in India.

(b) The Institute of Actuaries,
London, issues a complete corres-
pondence tuition course to each stu-
dent on payment of the requisite
fees,

(¢) The Government does not find
it necessary at this stage to consider
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the question of having an Institute of
Actuaries in India.

LAWRENCE SCHOOL AT LOVEDALE

216. Shri N. M. Lingam: Will the
Minister of Education be pleased to
state:

(a) the rates of Travelling Allow-
ance and daily Allowance admissible
to members of the Board of Adminis-
tration of the Lawrence School at
Lovedale;

(b) whether the expenditure on
these Allowances is met from the
school funds: and

(c) the amount drawn by Members
on this account after the school was
handed over to a Board of Adminis-
tration?

The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulang Azad): (a) to (c¢).
The Government of India are not con-
cerned with the rateg of traveiling al-
lowance and daily allowance paid to
the members of the Board of Admin-
istration of the Lawrence School,
Lovedale, which is autonomous and
competent tol decide these rates for
itself. .

CJLTURAL SCHOLARSHIPS

217. Shri Hem Raj: Will the Min-
ister of Education be pleased to state
the number of applications received
by Government for the grant of scholar-
ships to young artists?

The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): 1959, from
young artists in different cultural
fields,
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HOUSE OF THE PEOPLE
Thursday, 18th March, 1954

The House met at Two of the Clock

[MR. SPEAKER in the Chair.]
QUESTIONS AND ANSWERS
(See Part I)

2-50 p.Mm,

MESSAGE FROM THE COUNCIL OF

STATES

Secretary: I have to report the fol-
lowing message received from the

Secretary of the Council of States:

“l am directed to inform the
House of the People that the
Council of States, at its sitting
held on the 16th March, 1854, has
passed the enclosed motion refer-
ring the Hindu Marriage and Di-
vorce Bill, 1952, to a Joint Com-
mittee of the Houses and to requ-
est that the concurrence of the
House of the People in the said
motion and the names of the
Members of the House to be ap-
pointed to the said Joint Com-
mittee may be communicated to
this Council.”

MOTION

“That the Bill to amend and
codify the law relating to mar-
riage and divorce among Hindus
be referred to a Joint Committee
of the Houses, consisting of forty-
five Members, fifteen Members

. from this Council, namely, Dr. P.

36 -P.S.D.
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V. Kane, Shrimati Rukminj Devi
Arundale, Dr. Raghu Vira, Shri
Indra Vidyavachaspati, Diwan
Chaman Lall, Shrimati Maya Devi
Chettry, Shrimati Chandravati
Lakhanpal, Shri M. Govinda Re-
ddy, Shri T. S. Pattabiraman,
Shri Sham Sunder Narain Tankha,
Shri Surendra Mahanty, Shri K
Suryanarayana, Shri B. M. Gupte,
Shri S. N. Mazumdar, Shri C. C.
Biswas, and thirty Members from
the House of the People;

that in order to constitute a sit-
ting of the Joint Committee, the
quorum shall be one-third of the
total number of Members of the
Joint Committee;

that in other respects, the Rules
of Procedure of this Council relat-
ing to Select Committees will ap-
ply with such variations and modi-
flcations as the Chairman ' may
make;

that this Council recommends
to the House of the People that the
House do join in the said Joint
Committee and communicate to
this Council the names of Mem-
bers to be appointed by the House
to the Joint Committee; and

that the Committee shall make
a report to this Council on or be-
fore the last day of the second
week of the next session.”

The above motion was passed by the
Council of States ay its sitting held

on Tuesday, the 16th March, 1954.”
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PAPERS LAID ON THE TABLE

PEPSU RuLEs OF EXECUTIVE BUSINESS
(VALIDATION) ACT

The Deputy Minister of Home Affairs
¢Shri Datar): I beg to lay on the Table
a copy of the Patiala and East Punjab
States Union Rules of Executive Busi-
ness (Validation) Act, 1954 (Presi-
dent’s Act No. 6 of 1954), under sub-
section (3) of section 3 of the Patiala
and East Punjab States Union Legis-
lature (Delegation of Powers) Act,
1953. [Placed in the Library. See
No. S-82/54].

SPECIAL MARRIAGE BILL

The Minister of Law and Minority
Affairs (Shri Biswas): 1 beg to lay
on the Table a copy of the Report of
the Joint Committee on the Bill to
provide a special form of marriage in
certain cases, and for the registration
of such and certain other marriages.

GENERAN BUDGET —contd.

Mr. Speaker: The House will now
continue the general discussion on the
seneral Budget.

As the House will be sitting today
¢ll 7-30 p.m., the Private Members’
Business will be taken up from 5-00
pm. to 7-30 pm. instead of from 4-30
pm. to 7 pm.

off sy (fammage—am,—T

gfeq wrfaat) © TR TR, T

F wg @ o f o ad{t F A Bl

AR TEF Faisieusad
sk sEvfEcr # orEed § agd

GE @ w g1 TR o ¥

3% F03 oWt § ¥ 3y ] A
71 388 FE fagy wEe W@ /W
2 gER WIAET AW TadET W

g WY A ¥ WA A 3 &

qx wg o 9 W § fF W Aar T

T OF 2@ FAA A Ar Eic]
AT q¥ OF W AW A A qF 9™
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Mr. Speaker: Order, order. I might
request the hon. Member that he
should address the Chair. That is the
proper parliamentary convention.
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Shri Sarangadhar Das. Not in the House.
Shri B. S. Murty.

Shri B. S. Murthy (Eluru): Sir, 1
thank you for having given me an
opportunity to speak on the Budget
which has been very ably presented
by our Finance Minister. The Budget
is something like the outcome of a Rip
Van Winkle. We have been given a
plan. As usual, our plan began with
a predetermined objective of raising
the standard of living of the people of
India. In accordance with this pre-
determined objective this is the fourth
Budget our Finance Minister, a scholar
and a philosopher......
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The Minister of Agriculture (Dr. P.
S. Deshmukh): He has not claimed to
be.

Shri B. 8. Murthy:...... has presented
to us.

I do not want to call this Budget as
unimaginative. In fact this Budget
suffers from over-imagination. But at
the same time I must say that the fun-
damental problemy confronting the
country today have not been appre-
ciated by the Finance Minister.

Before I come to these fundamental
problems, I would like 10 give a warn-
ing to the ruling party. The party has
been in power for nearly seven years
in the Centre and it so happened that
at the time of the presentation of the
Central Budget there were two States
in which elections were iaking place,
one in the South and the other in the
North. In the South the Congress has
failed; in the North the Congress has
gained.

The Minister of Parliamentary Affa-
irs (Shri Satya Narayam Sinha): We
have maintained the status quo.

Shri B. S. Murthy: The hon. Minis-
ter for Parliamentary Affairs says they
have maintained status quo. Well,
status quo according to Malthus is a
decaying process and the decaying pro-
cess should be arrested if the party
wants to stay for some time more. I
am not saying this in disparagement.
I want the Congress to be abreast of
facts. In the South the intellegentsia
has voted the Congress out; in the
North the capitalists have mobilised
behind the Congress. Another not-
able fact is that in the South the
women have voted the Congress out.
In Kerala the intelligent voters of the
fair sex have voted the Congress out.

Shri Algu Rai Shastri (Azamgarh
Distt.—East cum Ballia Distt.—West.):
‘They are likely to become homeless!

Shri B. 8. Muarthy: That shows that
the domestic front is rather precarious
for the Congress. What I wanted to
tell the Congress is that their propo-
sals are not being accepted by the
masses as they are. Therefore, there
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must be a reorientation in presenting
the projects and plans. This was the
thing which I wanted to say when I
said about Kerala and PEPSU—nothing
more or nothing less. It is for the
Government to see whether there is
any writing on the wall in the results
of the two elections and to reassess
their values, their projects and plans.

This Budget is not only not progres-
sive but it is regressive; especially
when the Minister of Finance has
taken recourse to deficit financing for
as much as Rs. 250 crores, I do not
understand why he has thought it ad-
visable to fax the poorer sections of
the people. He has taxed footwear,
taxed soap and taxed betel-nut. Espe-
cially in the South, betel-nut—I should
say for the edification of the Finance
Minister—is an apology for food.........

Dr. Lanka Sundaram (Visakhapat-
nam): Substitute.

Shri B. S. Murthy: It is an apology
for food, I want to tell the Finance
Minister and the House also. The
worker when he is not able to get a
morsel of food because of lack of
money with him, goes to the nearest
shop and spends a couple of pice and
gets some betel-nut and betel-leaves
and he goes on chewing it thinking
that he has been munching scme food
and this is the appalling state of
poverty in which the South Indian
worker is found today.

This reminds me of a poem which,
I think, has been written by Mary
Lamb wherein she said that a poor
and hungry boy not havinz food for
two or three days went to a swveetmeat
shop and saw the sweetmeats there for
a number of hours and satisfied him-
self that at least he saw something
there though he was not able to eat it.
In the same way, the worker in the
South has to take this betel-nut as an
apology for food because he cannot
get food. The Finance Minister’ has
not provided work for him. Unless
work is given, there is no earning; if
there is no earning there is no pur-
chasing power and if there is no pur-
chasing power there is no food—this
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is the vicious circle in which our pre-
sent rulers are keeping the masses in
India.

The Minister of Finanee (Shri C. D.
Deshmukh): We can grow more betel-
nuts.

Shri B. S. Murthy: The Finance
Minister’s suggestion will help him to
get more revenue but not in giving
more nut for the worker.

About soap, 1 think I better leave it 7

to the Industry Minister who has
made a thorough study of it, to see
whether it will yield anything or not
without hitting the smaller fry in the
industry. About footwear it is again
the consumer who has to pay the tax.
All the taxes the Finance Minister bas
brought in are taxing only the consu-
mers and also the lower strata of the
community. Therefore, I think that
when they are taking recourse to de-
ficit financing to the extent of Rs.250
crores they could also forgo this and
leave it to the future how to manage
it.

About this deficif financing I must
say a word. The Minister has not
been able to explain 1o us the result
of the deficit financing. So far as
employment is concerned, according to
the figures supplied on the floor of this
House recently, it looks as if nearly
20,000 people per month—mostly skil-
led labourers—are coming to the em-
ployment exchanges and registering
themselves. I do not know how far
the Finance Minister with his Plan and
the Budget will be able to give employ-
ment for these people who are trying
to eke out their daily bred. In this
connection I must say that the
two fundamental problems confronting
the country today are poverty and un-
employment. If you go to the rural
areas you will see that poverty in all
its nakedness is having its sway.
Thére are people today who are rot
having even one square meal a day.
What is the use of telling these people
wait for some time more, the Plan will
fructify in God’s good time and then
you will get food? Today, after all,
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food is the prime concern, though it.
is stated that bread is not the only
question. We know

fa AT B WTATT FG(

If there is no food there is no God.
and if thereis no food there cannot be
any government also. Government
has to think seriously about this prob-
jem. The poorer classes, the landless
labour, the toilers and the moilers of
the country are not having anything.
Therefore there must be a proper ap-
preciation of the problem. Unemploy-
ment is the source of all evils. You
know why there is more and more up-
rising in the country, not in the revo-
lutionary sense; but after all they
must ask, and they are asking you to
give food. But you are telling them:
wait, take this Plan, read it and digest
it and it is food for you. 1 think it is
high time that the Finance Minister
came with concrete plans to obliterate
poverty as well as unemployment in
country. ’

Mr. Deputy-Speaker: The hon. Mem-
ber wants the Minister to give food
without a plan.

Shri Nambiar (Mayuram): If possi-
ble.

Shri B. S. Marthy: The child asks for
food. It is for the mother to go on
with the plan or the project.

Because you have given me only one
minute more I want to say something
about Community Projects. Commu-~
nity Projects are welcome. But today
I am araid most of these Community
Projects are being manned by persons
having antediluvian ideas. They are
people who do not have any progres-
sive ideas. They think they have got
it because of their past service to the
country by belonging to a certain
party. These people must be soon re-
placed and young and energetic blood
must be brought into the field. We
should see that they make full use ot
the help we are getting from other
countries. It is no use putting persons
there who have no progressive ideas.
who have reached the maximum of the
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progress that they could ever make.
I want to see that the Community
Projects give as much help to these
rural areas as possible. That is cnly
possible if they are manned by persons
with a better outlook than most of the
people who are manning them today.

The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): This is the fourth day of dis-
cussion of the fourth budget of the
Finance Minister. It is really very
heartening that both in the House
as well as in the country there bhas
been a very large measure of support
and appreciation of this Budget. I
should like, with your permission, Sir,
to intervene at this stage and clear up
a few factual points arising out of the
discussion in these four days.

Before I go to other points I cannot
but refer to the paradoxical manner
in which Mr. H. N. Mukerjee has pro-
pounded his thesis about increased em-
ployment and increased production
and some other matters. He has found
very serious defects in the Budget and
he said that this is the worst budget
of all the four budgets of the Finance
Minister. And still he says that he
likes him. I cannot but recall to this
House the meaning of the famous
poem, which I cannot forget, of the
great Hindi poet Surdas, where he
describes the divine espouse Radha as
finding fault with Lord Krishna in his
mischief and everything, and still lik-
ing him or loving him.

Shri D. C. Sharma (Hoshiarpur):
Will the hon. Member quote that
poem?

Shri B. R. Bhagat: I am sorry, it is
not with me just now.

Shri Nambiar: He did not like it—he
disliked.

Mr. Deputy-Speaker:
speeches become romantic.

Shri B. R. Bhagat: With these re-
marks I cannot but point in a very
surprising manner to the statement
made by my hon. friend Shri V. G.
Deshpande, where he has charged the
Government that it is not doing every-

Sometimes
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thing possible to rehabilitate the refu-
gees. It is good to make politics out
of it, but I must point out that it isnot .
fair for an hon. Member to make incor-
rect statements. I heard his speech
and just to check up, I also went
through the official report. He says
that a sum of Rs, 4 crores has been
provided for the rehabilitation of re-
fugees, and according to him he has
rightly charged the Government for
neglecting the cause of the refugees.
I would request him, Sir, through you,
to just read a bit more carefully the
budget papers. A sum of Rs. 34-32
crores distributed over a number of
demands has been clearly earmarked
for Rehabilitation, including about a
little over 10 crores on the revenue
account and over 23 crores on the capi-
tal account. The mistake that he has
made is that, capital budget for Reha-
vilitation includes a some of Rs. 4 crores:
for compensation to the refuges, and
this amount has been taken Ly him as
the total amount allotted for the re-
habilitation of refugees this year.

Shri V. G. Deshpande (Guna): What
I said was that only a sum of Rs. 4
crores was being a'loted towards com-
pensation to refugees, and that more
should have been allotted

Shri B. R. Bhagat: I may inform the
House in this connection,—as he bas
laid this charge at our doors,—that up
till now the total amount spent on re-
habilitation (including this year), is to
the tune of Rs. 205 crores, and I think
the greatest chit of appreciation .that
this Government can get is that it has
been able to solve the problem of re-
fugees in the best manner possible. I
feel that there are items on which some
more progress has to be made, but
the work so far done has been quite
appreciable.

I would now refer to another point
raised by my hon. friend Shri S. N.
Das. He complained that there has
been inordinate delay in the rural
credit survey, and charged Government
for treating the rural areas, their pros-
perity and the credit which is so much
needed, with half-heartedness. This
has been the subject of several inter-
pellations in the House and therefore,
the House owes an explanation from
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the Government. I think there has
been no undue delay in the Publica-
tions of the report. This has been
rather an unusual type of survey
covering some six hundred selected
villages all over the country spread
over seventy-five districts. An enor-
mous amount of material has been *
<ollected - which has to be
and conclusions drawn so that
this very important aspect of the
rtural credit may be examined and
-definite conclusions arrived .at.  Sir,
the matter is in the drafting stage
and, I think, before long this report
will be out.

The third point which the hon. Mem-
bers referred to is that the provision
of Rs. 48 crores made in the Budget
by way of foreign assistance is mnot
calleg for in the present international
situation and that there may be a
shortfall to that extent as this amount
may not be coming at all. If we go
into the details, we will ind that it is
wrong to come to this conclusion be-
cause all the amounts budgeted are
authorised ones. We have entered into
agreements as regards supply of equip-
ment and other things and there is no
uncertainty about them. This amount
consists of Rs. 3 crores from the Inter-
national Bank for Reconstruction and
Development. From U.S.A. 20 million
dollars for the supply of locomotives
255 million dollars for the supply of
jron and steel and lastly Rs. 4
CrOoFes for irrigation and hydro-
electrical equipment from Canada
and Australia have been provided
for. In all these cases, we have
-entered into agreements and supplies
will be coming in the course of the
year. There is nothing uncertain about
it. We have not taken into account
any uncertain element in this Budget
so far as foreign assistance is con-
cerned.

Coming to the more important points
referred to by Shri H. N. Mukerjee
and Shrimati Sucheta KXirpalani, 1
should like to say something. Shri-
mati Sucheta Kripalani has said that
the increase in industrial production
that has taken place must be attri-
buted to fuller utilisation of existing
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capacity and not to investment. I
agree that a great part of the im-
provement in industrial production
has been due to the better utilisation
of the capacity which had hitherto
been idle. But, we should not, on the
other hand, forget that there have
also been increases in the installed
capacity in several industries such as
cement, rayaon, paper, electric lamps,
bicycles, electric fans, radio receivers,
sewing machines, tea chests, caustic
soda, sheet glass and certain types of
textile machinery. The fact that big
Government enterprises like Sindri
and Chittaranjan have gone into pro-
duction cannot also be dismissed as
of no significance. Even though we
grant that there has been increased
production due to the greater and
fuller utilisation of the idle capacity,
what is the inference that we should
draw from this? No one can say that
the industrial progress of this country
has been at a fast enough rate. No
one can deny that what we want
is more investment. It is in this con-
text precisely that the Finance Minis-
ter has formulated the Budget propo-
sals. Resort to deficit financing means
that we are very particular about in-
vestment for economic development.
Unless there is more investment, more
production, more income and more
employment, and this cycle goes on,
there is no way out of the present
economic crisis.

The Indian economy is now in a much
better shape than it was a couple of
years ago. Food production has gone
up. So has our industrial production.
Our foreign exchange resources are
such that we can afford a little more
of necessary imports. Prices have
come down. Inflationary pressure has
disappeared. This, I agree, is no pro-
sperity. But, I do not know why hon.
Members should say that it is false
prosperity. We did not claim it. Of
course, as the Finance Minister
said in his speech, the picture
is changing. Do not these factors
indicate that the economic picture is
changing?
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Shri K. K, Basu (Diamond Harbour):
Changing for what?

Shri B. R. Bhagat: For the better.
It wil take many years of hard
work before the word ‘“prosperity”
can be wused in the Indian eco-
nomic context. Nevertheless the fact
remains that production has improv-
ed. Utilisation of idle capacity is
the first step in that direction. This
accords with the recommendation of
the Planning Commission. It has
been possible to utilise idle capacity
because, if I may put it briefly,
thanks to the Plan af\d to some ex-
tent to Nature’'s bounty, the shortage
of food and raw materials consequent
on the war and partition have been

« made good.

I will then refer to the paradox,
raised by my hon. friend Shri H. N.
Mukerjee. of increased production
and increased unemployment. He is
a very keen student and has a very
keen mind. Yet, I do not know if
he has tried to grasp the economy of
backward countries. Not only in
India, but in all backward coun-
tries where there is a heavy dose of
population, this phenomenon occurs.
The factors making for the worsening
of the unemployment situation since
about the«middle of last year have
been gone into several times in this
hon. House. Firstly, we do not quite
know whether unemployment in the
country as a whole has increased.
We have figures relating to a small
sector which indicate a  worsening
of the situation. There are reasons
on the other hand to believe that
employment in organised industries
has been well maintained. As de-
velopmental expenditure under the
Plan goes up. employment opportuni-
ties do not expand at a rate rapid
try in which population is increasing
rapidly, employment as well as un-
employment can increase simul-
taneously, if employment opportuni-
ties do not expand at a
enough to absorb new entrants. This
is the situation that obtains in the
country. But what is the remedy?
How is this paradox to be solved?
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The paradox arises from the fact
that several industrial units have
been carrying a labour force larger
than is strictly necessary, and new
investment has been hampered by
the sudden change in world condi-
tions from a sellers to a buyer's
market. This transitional phase, we
hope, will scon be over. It obtains
in many otbher countries on this side
of the hemisphere. But I agree that
our major problem is to increase pro-
duction as well as employment. These:
are the two sides of the same medal.
If there is increased production with-
out employment. it will lead to a
decrease in the purchasing power and
production will get a setback. I
there is increased employment and
purchasing power without increasing
production, it will develop shortages
and inflation. My reply to my two
hon. friends is that what we now
want is to build up increase in pro-
duction and to resolve this paradox.

I will refer, lastly, to another point:
made by my hon. friend Shri H. N.
Mukerjee. He charged the Govern-
ment with not tapping the untapped:
resources by way of profits, both In-
dian and foreign. Let us examine the
Indian case he has cited. He wants
us to fix a ceiling on profits. Attrac-
tive - though this might sound to-
those who want to eliminate private
enterprise altogether, the practical
question is whether profits in industry
at present are too high, whether the:
country at present is faced with what
in economic terminology is called “a
profit inflation”. There are no signs:
of this. At least my hon. friend has
not given any evidence or proof of"
this—that there is a “a profit inflation””
in this country and therefore there-
must be some ceiling fixed on profits.

He has referred to an article in the
Free Press Journal which I carefully
read after hearing his speech. which
gives the results of a study of the pro-
fits of 79 companies. This article savs-
that on a paid-up capital of Rs. 83
crores, these companies made a net-
profit of Rs. 15 crores. But if one-
were to take into-account the reserves-
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.of Rs. 68 crores, the net profit works
.out to about ten per cent. The arti-
cle itself points out that the dividends
paid out by these companies amount-
ed to Rs. 8 crores, which gives a re-
turn of six per cent. on the paid-up
.capital and reserves, which is not
-very unreasonable. I am afraid there
is some confusion in the mind of the
‘hon. Member, and he seems to think
that the reserves of Rs. 68 crores
were earned in 1952-53. This, of
course, is not true. He expressed in
another context the need for plough-
ing back profits. So, I do not see why
he objects to the reserves which have
been built up over a period, which
will ultimately go to investment.

There is., I am afraid, a similar
misunderstanding in regard to the
foreign remittances, to which he has
made a reference. I must frankly
.confess that there is something
wrong in the Communist Party's
Research Bureau, because I went
through the proceedings of the
Council of States. and there also ,I
fcund that a similar misconception
had arisen. He has spoken of profit
vemittance to the tune of Rs. 200
crores by the foreign companies,
while some of his colleagues in the
cther House have referred to a profit
remittance of about Rs. 130 crores.
We would like to know from the hon.
Member where he gets his figures
from and what the method of arriv-
ing at these estimates is. We have
an authoritative study by the
Reserve Bank of India on this sub-
ject. on the basis of which, the esti-
mate comes to Rs. 39 crores only.
“There is not, therefore, any vast
scope for taxation here, as the hon.
Member has pointed out.

Further, to stop remittance of
profit is to stop the inflow of foreign
.capital. Our policy in this respect
has been enunciated in clear terms,
and certain assurances of reasonable
teturng to foreign investors have
been given by Government. India
needs foreign capital on terms which
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we consider fair to both parties, and
there is no evidence yet that this
policy needs to be changed.
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Shri G. D. Somani (Nagaur-Pali):
I would like to congratulate the hon.
Finance Minister on his presenting a
bold develcpment  budget this year.
The hon. Finance Minister had pro-
mised more than once in the past
that he would not allow the deve-
lopment programme of the country
to suffer due to lack of resources,
and we find that he has shown the
Government's determination to get
the necessary resources for the im-
plementation of the Five Year Plan,
whether it has been by additional
taxation, by borrowings, by foreign
aid, or in the last resort, by recourse
to deficit financing subject to certain
safeguards. I do not share the
pessimism of those members who say
that there is a dark economic situa-
tion today. I do feel that the policies
of the Government of India during
the last few years have been able to
restore confidence and stability in
our economic situation and to control
the infation, a fact which has also
been recognised by the report of the
Mission of the International Mone-
tary Fund which was released
recently. Strong objection was taken
by one or two Members to the re-
marks of the hon. Finance Minister:
that the face of the country is ¢hang-
ing, and is changing for the better.
1 am painfully aware of the fact that
our standard of living is among the
lowest in  the world, and
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poverty and unemployment are ram-
pant throughout the country, but
. still, if one visualises ard sees the
process of developments in which the
Government are engaged at present,
—in the construction of huge river
valley multi-purpose projects, the
community projects operating in the
rural areas and several other pro-
jects of important development,—one
cannot fail to realise the picture of a
new India that is steadily emerging
by the efforts of the Government. It
may not be possible to clearly assess
the effect of these projects just at
present, but those who can visualise
the effect when all these huge pro-
jects are put into operation can
certainly see that the remarks Jf the
Finance Minister are not unjustified.

Doutts and fears have also bLeen
expressed about the magnitude cf
deficit financing. I for one would
like to say that if the choice ig given
between deficit financing with cer-
tain safeguards on the one hand and
the curtailment of our development

programme on the other. I  would
certainly advocate  the former
course. The Finance Minister has

already promised to keep a close
watch on any inflationary pressure
that may arise in this deficit financ-
ing. and I have no doubt that a
policy c¢f liberalising imports and
¢ intensifying  the borrowing pro-
gramme will be followed vigorously
to neutralise the effects of deflcit
financing to a considerable extent. I
would. however, like to say a few
words about the administrative
machinery which both the Centre
and the States have got at their dis-
posal to cope with the huge develop-
ment crogramme. We find that the
Government of India are committed
to a huge expenditure of something
like Rs. 1,200 crores in the next two
years of the Plan.” Looking through
the records of progress made in the
last three years, it seems, however,
extremely difficult that the Govern-
ment will be able to realise this
target. The Finance Minister has, of
course. indicated, in the course of his
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speech, certain special measures that:
are being taken to push forward the
progress of the Plan in the remain-
ing period, but it is extremely doubt--
ful, without very exceptional and
special measures, whether the Gov-
ernment will be able tc achieve the-
targets of the Plan and will be able
to usefully spend this buge amount
of Rs. 1,200 crores during the next
two years. Another important point
also arises in this connection, and
that is whether the Gcvernment are:
satisfied that the normal checks and
supervision that they have for t{he
expenditure on this huge programme
will be sufficient to ensure that every
pie that is spent will be utilised pro-
perly and usefully. During the past
when the Government had a develop-
ment programme of a far less magni-
tude, we are aware of several in-
stances where irregularities have
been committed and where there has
been considerable wastage of public
money. I have no intention to cast
any general reflection upon the ad-
ministrative machinery, but things.
as they are. have got to be faced. and
I would submit respectfully that the
Finance Minister should not be satis-
fled with his routine checks for en-
suring that this huge amount of
money will be utilised properly. In
this connection, suggestions have
been made in the House for the ap-
pointment of a Parliamentary com-
mittee.

I would go even further and say
that as we have got Members of Par-
liament, the members of the
various State legislatures, business
people of proved integrity and ex-
perience and also other public men,
there is no reason why the Finance
Minister should not utilise the
services of these veople in constitu-
ting® small ccmmitteeg associated
with each huge project or each huge
spending department of every State

* for the purpose of ensuring that a

close scrutiny and watch will be kept
on the spending of the huge amount
that is envisaged in the Plan. I would
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like to say most emphatically that
ro useful purpose will be served by
holding a post-mortem enquiry later.
Our experience in the past does
clearly indicate that the Finance
Minister should not be satisfied with
his usual, routine, administrative
checks for the execution of the pro-
gramme. but he must ccnsider the
constitution of some sort of a com-
mittee that will keep a close watch
to ensure that the amount is utilised
properly and usefully.

Having said so much about the
public sector, I weuld like to make a
few observations abcut the private
sector. I would not iike to say muci
about the taxation policy cf the
Goveroment since the Finance Minis-
ter has already declared that he is
not going to make any major change
pending the recommendations cf the
Taxation Enquiry Commission. I
would only like to endorse what my
friend. Shri Tuisidas Kilachand said
in this connection. and I hope the
cbservations he made will receive
proper attention, by the Finance
Minister. I wouild, however, like to
draw his attention to an important
feature of the Government’s policy
which adversely affects capital
formation and development  of
several industries, that is the policy
of fixing control prices on a hasis
which leaves very little margin for
the shareholders and investors. Sir,
1 may refer to two instances, steel
and cement. where in spite of the
clear Tecommendations of such a
scientific and impartial body as the
Tariff Commission, the Government
of India did not see their way to fix
the priceg on a basis of 10 per cent
instead of 8 per cent as they did. Sir,
this 8 per cent even is subject to
taxstion. subject to bonus for labour,
subject to managing agency commis-~
gion, and in actual fact it comes to
about 33 per cent. May I ask, in all
‘humility, whether the Finance Minis-
ter is satisfied that in the present
context of circumstances, this 3% per
cent return for the holders of equity
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capital is justified, and whether the
recommendations of such an impar-
tial and scientific body like the Tariff
Commission should be ignored in the
way ir which it has been done in the
case of certain important industries
like cement and steel? I have no
quarrel with Government if they
want to continue the control of
prices of essential commodities, but
when they do control, then certainly
they must see that these industries
do get a fair return on their invest-
ment, to enable them to plough back
their profits for rehabilitation and
expansion. My hon. friend Shri
Bhagat just now himself declared
that Government regzards 6 per cent
return to the shareholders as quite
reasonable. I do not see how this
3% per cent return policy in the case
of cement and steel can be justified
in view of the present conditions of
the money market.

I would now like to refer to  the
new taxation proposals which have
been submitted. In this connection I
will take up first the excise duty on
cotton textiles. I am not opposed, in
principle, to the excise duties, but
the manner in which these excise
duties on cotton textiles have been
changed and adjusted not only from
year to year but even twice a year, o
that there is
something not quite satisfactory with
the machinery which is dealing with
these excise duties. What happened
last year? The Government of India
increased the excise duty on fine
cloth, especially in lower varieties,
by something like one hundred per
cent. Representations were made Ly
the industry; I alsc more than once
pointed out in thig House that it is
bound to affect the production of fine
varieties. and also consumption of
foreign cotton, a factor which should
have been foreseen by Government
themselves at that time. = However,
the hon. the Finance Minister did
not choose to heed the representa-
tions made by those who knew some-
thing about the industry. The result
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was that there was g steep decline in
the production of fine varieties. I
have got certain figures which show
that the production of fine varieties
fell from 4,46,923 bales in April-
October 1952 to 3,28,862 bales in
April-October 1953, which means
that there was a decline of about 2§
per cent. in these fine varieties. What
happened? The realisaticn for Gov-,
ernment from this excise duty in spite
of the enhanced rate was more or
less the same amount, but the posi-
tion of Indian cotton was aggravated
and Government were compelled tc
reverse their policy. They have had
to take off the duty on imported
cotton. At last they realised that the
whole policy that was adopted last
year has to be reversed.

My submission is this. We have
in the Government a Textile Direc-
torate working for the last ten years.
It is really surprising that our officers
who have been dealing with the
textile  question all these years
should not have been able to assess
the impact c¢f the policy that they
recommend to Government for being
adopted. When injury is done to an
industry it is difficult to undo it. It
is, therefore, in the fitness of things
that when Government takes re-
ccurse to more and more of cxcise
duties. the mdthinery which they
have at their disposal should be
utilised to function efficiently. The
difficulties should be foreseen shead
and action should not be taken only
after the damage has been done.

Then, take the example of duties on
art silk fabrics. This is not a major
industry. 1 find almost 80 per cent.
of factories manufacturing art silk
fabrics consist of less than one
hundred looms. This is 3 small-scale
industry which cannot bear this duty.
So unless something is done to re-
adjust or take off this duty on art
silk fabrics, it is absolutely clear that
these small factories operating in
different parts of the country will
have to severely curtail their produc-
tion and many of them may have to
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be closed. My submission in this:
connection is this: while these excise
duties are proposed -and levied. mno
proper study is made and no scienti-
fic data collected to see the incidence
of the levy on the industry in parti-
cular and on the economic condition
of the country in general. If :n in-
dustry is not abie to bear the burden,
and remedial action is taken some-
what late, by that time injury, which
cannot be repaired later, is done. So,
when these excise duties are now
forming an important source of
revenue and the Finance Minister, as
he said. is likely to take recourse to
these duties more and more in
future. I would again suggest that it
is in the general interest of the coun-
try that before imposing any excise
duties Government should have at
their disposal all the facts and figures
about the varicus industries which
are affected by them, so that nothing
is done to Adversely affect the whole
economic fabric of the country.

Sir, I would in the end like to wel-
come the proposals about setting up
of two development corporations for
the private sector. As I said in the
beginning, Government have strain-
ed their resources to the utmost for
finding funds to finance the public
sector. But I do feel that Govern-
ment have not shown the came
urgency and the same promptness in
finding resources for the private
sector. We have been hearing about
this State industrial development
corporation for quite a long time. But
the leisurely way in which the ‘vhole
question is being tackled leaves
much to be desired. The nprivate
sector, as you know, provides the
largest scope for employment, if we
leave the agricultural sector alone.
It has been estimated that private
sector gives emplocyment to 75 to 80
per cent. of the non-agricultural
population. Therefore any special
facilities, or any resources made
available to the private sector will go
a long way in meeting the unemploy-
ment situation, the seriousness of
which we all realise. I do hope and.
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trust that these iwo development cor-
porations will come into being in the
mear future and the Finance Minister
will also see that steps are taken
which will enable the private sector
to get mere and more resources, so
that the development of the country
‘both by the public sector and the
‘private sector may go hand in hand.

Dr. Mathuram (Tiruchirapalli):
Sir, I thank you for giving me this
-opportunity to speak. Before coming
to the different matters pertaining to
South India let me say a word or
two about the Budget in general.

T welcome the deficit financing as
presented by the hon. Finance Minis-
ter. We have full belief and faith
in our Finance Minister that he would
never let down the financial condi-
tion,of India. But my own fears are
that such deficit financing will have
to be sought year after year for
many years to come. The hon.
Finance Minister admits that inflation
will be there to some extent. To
what extent, we do not know. Rs.
742 crores of sterling balances will
be used to counteract, to some extent,
the inflation that is likely to occur.
How far will it be successful? We
do not know.

There is also a suggestion that in-
creased production and a drive to
maximise savings will mitigate to
some extent the inflation that is
likely to occur but there also we
will be able to gauge at the end of
the financial year how far we have
been successful.

The hon. Finance Minister is eager
to raise the tempo of the economic
activities. The Planning Commission
are also equally anxious to spend the
entire amount allotted in the Budget.
But what are our achievements in
all these years? Not even forty per
cent. of the total planned expendi-
ture has been utilised. Has it been
spent wisely and well? Two more
years of the Plan are before us. The
provision made in the Budget is
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beyond the ability of the adminis-
tration to utilise fully. Here a word
of caution is necessary. Let not the
craving to spend the allotted sum
lead to unnecessary and wasteful ex-
penditure. The Public Accounts
Committee has toured some of the
project areas and they know to a
what the real posi-
tion is. Let them gather all the in-
formation and submit reports
periodically—that is, at least once at
the beginning of every Session—to
this House. The House will be in a
position to understand the true
nature of things and give some help-
ful suggestions to the Government
and that will also give the necessary
drive to push the Plan further.

Regarding the new taxation pro-
posals, the excise duty on footwear
and the import duty on betel-nut are
going to affect not the rich but the
poor classes of people who form the
bulk of the nation. Let the hon.
Minister put his hands into the bul-
ging pockets of the many who wear
coats, trousers, jibbas, but let him
leave the loin cloth man with his
poor sandal to protect his foot and
the small receptacle which contains
his pansupari.

Regarding betel-nfit many opinions
have been expressed on the floor of
this House. I, from the South, know
how this betel-nut and pansupari is
being used by the southerners. 1t is
an ancient habit with them; and is
a part of their culture and no house
is without its betel leaves and betel-
nut. In any ceremony whether it is
private or public, distribution of pan-
supari is an inevitable item with-
out which nothing is complete. From
adolescence to the last days of their
existence in this world, they use this.
The arecanut or betel-nut is prepar-
ed in various forms in South India.
There are many varieties to suit the
different tastes of the people there.
There are also many men engaged
in preparing or curing the betel-nuts *
for different purposes—for ceremo-
nial purposes and so on. So many
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people will suffer if an import duty
is levied on the imported product be-
cause thereby the local arecanut
price will rise and the poor people
will really be affected by it. Let me
also say something more about it.
This pansupari is vitally important
for the southerners because after
each meal they will have to take
some leaves and nuts with a doze
of calcium. I am a medical man—
you can believe me—this much need-
ed calcium is found there and poor
people who are deficient in calcium
are usually accustomed to this kind
of calcium; they take it and absorb
it. Apart from that it is a good car-
bonative and digestive and it is a
solace for the poor.

I would also like to mention this.
One hon. Member who spoke just
before said that it was an apology
for meal—it is not an apology; it
forms part of it. People, souther-
ners especially, can rather go with-
out a meal to the work-spot or dur-
ing the working time they can go on
without a meal or drink or anything
but not without this pansupari. This
is highly essential and I say that it
is a culture of South India to use it.
So the duty on this will naturally
affect the poor people. That is why
I request the hon. Finance Minis-
ter to consider and try to bring down
at least this particular duty so that
the price may not be very high.

Then comes the footwear. Let the
hon. Finance Minister consider the
hand-made footwear as distinguish-
ed from the machine-made one. Be-
cause the rougher kinds are usually
made by hand and are being used
by the poorer classes of people,
naturally the hand-made ones must be
free from this kind of excise duty.
Only the machine-made ones must be
taxed and not those worn or made by
the poor people.

I would like to say something
about artificial silk. I heard recent-
ly that after the presentation of the
Budget, in Ahmedabad, about forty
artificial silk handloom factories have
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closed down thinking that it would
not be profitable for them to pro-
duce it. I request the hon. Finance
Minister to consider this point of
view also.

Some Members yesterday said that
soap and some of these articles are
luxuries. Soap is not a luxury in the
present day. Everybody is using it
and is going to use it for a long time
to come. The local-made or the
hand-made soaps are not charged
excise duties, but here I would like
to mention that the hand-made soaps
have not got a definite composition,
The compositions vary with each
man, with each variety and so on.
These hand-made soaps are not
suitable for the body; it is not like
clothes where even ordinary and
crude varieties can be safely wused.
The body needs a finer variety of
soap so that it may not affect the
skin. People are now accustomed to
the use of finer soaps for the body
and a cruder variety for washing the
clothes. It is used not only by the
rich people or the middle classes but
also by the poor people now. They
have taken to the use of soap and
so it has come to stay. So, I re-
quest the hon. Finance Minister to
reconsider and try to take off some of
these duties.

The next Five Year Plan is now
in the making. The majority of-the
villages in the South are without
proper access by roads—frunk roads,
etc—and there are ever so many
things. I represent the Tiruchira-
palli District where there is a
mighty river, Cauvery. On the one
side, the northern side, it is feeding
a‘lot of these fertile lands whereas
on the southern side, there is no
good water supply system. I would re-
quest the Plan-makers to come to
the areas concerned and see taluk by
taluk and get all the information
necessary. I would ask them to put
this at least in the next Five Year
Plan so that these barren lands are
converted into good wet soil. It is
easily possible there. Here I would
like to mention that the famous Dr.
Visvesvarayya had definitely drawn
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plans for this area too and his
services may be utilised. These
plans which are with the Madras
State may be called for. The imple-
mentation of these plans will go a
long way in improving the barren
lands in Tiruchi, Pudukkottai and
Ramnad districts. All these three
districts will be benefited and thou-
sands and thousands of acres and
many square miles of land will be-
come cultivated soil and yield good
results, even better results than the
Tanjore-Cauvery delta. So I would
request the planners to consider these
plans and have them introduced in
the next Plan.

§ 5 A0 ¥ 771 9 F9F F qwal
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ST 47 | 98 AR 59 a<E ¥ 9T :

“But regret that there is ab-

sence of mention in the Address
‘that the indefinite postponement
of the solution of the Kashmir
issue and dangling of the remote
possibility of a plebiscite being
taken by the U.N.O. are causing
widespread uneasiness and un-
certainty among the people of
Kashmir who are of the view
that it is the constitutional right
of the Kashmir State and people
of Kashmir alone to take the
-decision by plebiscite or in any
other manner they like in res-
Ppect of accession and no obstacle
should be placed in their way to

take the decision as soon as pos-
sible.”
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on Private Members’ Bills
and Resolutions .
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FOURTH REPORT OF COMMITTEE
ON PRIVATE MEMBERS' BILLS
AND RESOLUTIONS

Mr. Deputy-Speaker: The House
will now take up Private Members’
Bills and Resolutions.

Shri Altekar (North Satara): With
your permission, Sir, I beg to move:

“That this House agrees with
the Fourth Report of the Com-
mittee on Private Members’
Bills and Resolutions presented
to the House on the 16th March,
1954.”

The Committee, after discussion with
the Movers of the Resolutions and
going through the other aspects, has
allotted two hours to the first Reso-
lution of Shri Gidwani regarding
encouraging of family planning, two
and a half hours to the Resolution
by Shri M. S. Gurupadaswamy re-
garding abolition of the Second
Chamber at the Centre, and two
hours for the Resolution of Shri
Dabhi regarding the introduction of
prohibition among the Army, the
Navy and the Air Force. It is a
simple matter. I commend this Re-
port for the acceptance of the House.

Mr. Deputy-Speaker: The point is
this. There are only three Resolu-
tions on the Order Paper today:

Planning

Shri Gidwani’s Resolution regarding
family planning, Shri M. S. Guru-
padaswamy’s Resolution regarding
the abolition of the Second Cham-
ber and Shri Dabhi’s Resolution re-
garding the introduction of prohibi-
tion in the Army, the Navy and the
Air Force. The Committee has allot-
ted two hours for Shri Gidwani’s
Resolution, two and a half hours for
Shri M. S. Gurupadaswamy’s Reso-
lution and two hours for Shri Dabhi’s
resolution.

The question is:

“That this House agrees with
the Fourth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 16th March, 1954.”

The motion was adopted.

RESOLUTION RE. FAMILY
PLANNING

Mr. Deputy-Speaker: Two hours
is the time allotted for this. How
long does the hon. Minister propose
to take?

The Minister of Health (Rajkumari
Amrit Kaur): I do not think I shall
want more than 15 to 20 minutes to-
reply. .

Shri Gidwani (Thana): Twenty
minutes in the beginning and tenm
minutes at the end :or me.

Mr. Dzputy-Speaker: We have got
one hour and ten minutes. For the
other HIembers, I wiil allow one
Member from each group for 10
minutes.

The Minister of Defence Organisa-
tion (Shri Tyagi): In that case. the
third Resolution does not come up at
all.

Mr. Deputy-Speaker: Shri M. S.
Gurupadaswamy may not move the
second Resolution.

Shri Tyagi: If he withdraws. that
is another matter.:
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Mr. Deputy-Speaker: He has not
moved. There is no question of
withdrawal.

Shri M. S. Gurupadaswamy (My-
sore): I am not withdrawing.

An Hon. Member: Don’t say that;
he wants to go.

Mr. Deputy-Speaker: Nobody is
willing to give an assurance whether
a certain Resolution will be moved
or not. The hon. Ministers may be
in their places.

Shri Gidwani: I beg to move:

“This House is of opinion that
with a view to control the rapid
increase in population as reveal-
ed in the Census Report, 1951,

Government should adopt all
effective measures to encourage
family planning in  accordance

with the recommendations of the
Planning Commission.”

This population problem in this coun-
try, as revealed by the Census Re-
port is assuming alarming propor-
tions. According to the Census Com-
missioner, the population of India in
the 1951 Census was 35.7 crores. If
the present rate of increase is main-
tained, by 1981, we should have a
population of 52 crores because
every year the population is increas-
ing by 50 lakhs. Shri R. A. Gopala-
swami, Registrar General and Cen-
sus Commissioner in 1951, in his
Census Report states that if the pre-
sent rate of increase continues, the
total population will grow as fol-
Tows:

1951 36 crores.
1961 41 crores.
1971 46 crores.
1981 52 crores.

In regard to the food production of
the country, he says in the report
that the present level of production
is 700 lakh tons—50 lakh tons short
of actual requirements—according
to the present population. And if we
produce every year 50 lakhs more of
people, we require about six to seven
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lakh or even eight lakh tons more.
Every year this number will go on
increasing, and it will be difficult to
produce the required amount. Though
I am aware we are making all
efforts and undertaking new pro-
jects, still according to Shri Kidwai
the official figures are misleading and
are sometimes incorrect.

Apart from food, there is the ques-
tion of health. If we look to all these
problems, we will find that it will
not be possible for this country to
maintain this population.

For the last four or fiye days we
have been discussing the Budget, and
so many Members on this side and
the other side have been complain-
ing that even our first Five Year
Plan is not properly working, and
even the second or third Five Year
Plan will not be able to sclve all our
problems. That being the =ituation.
we have to seriously consider this
question, not in a light-hearted man-
ner or in a spirit of levity.
It is a very serious problem, and I
want the House to consider it in a
calm and cool manner, and also in
a realistic way. I particularly ap-
peal to my Communist friends who
have moved certain amendments to
this Resolution, They always say that
we must be realists, and 1 say that
in this matter we should be realists.

[PanpIT THAKUR DAs BHARGAVA
in the Chair]

You are aware that thousands of
people today are living in hovels.
Even in a place like Delhi. our Praja-
Socialist Party have taken a census
according to which six thousand peo-
ple were sleeping on the roads or on
the pavements in the winter. In
Bombay and other places lakhs of
people have no shelter.

Similarly, about education, I read
only this morning in the Times of
India that the President of the Delhi
Municipality says that there are
about 7,000 children of school-going
age in Delhi who did not attend any
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school in 1953, according to a survey
of primary education conducted by
the Delhi Municipal Committee.
There were 45,000 students on rolls
in municipal primary schools, about
7.000 in the primary departments of
Government schools, 20,000 in aided
schools and about 19,000 in unrecog-
nised private schools. Disclosing
this, while he was presenting the
budget of the Delhi Municipal Com-
mittee for 1954-55, Mr. $ham Nath
said that about 50 more schools were
necessary to provide educational
facilities to all children in Delhi.
This would cost an additional expen-
diture of about Rs. 10 lakhs which
he said “we are unable to provide
on account of our present heavy
financial liabilities”.

So, as regards education, shelter,
housing and health services, we are
very backward even with the pre-
sent population, and if this rate of
increase in the population continues,
I do not know what will happen. Our
economny may break down and con-
ditions may be created which may
be very harmful to the interests of
the country. Therefore, I consider
this problem from the economic,
social, moral and humanitarian
point of view. If you look at this
from any point of view, this is a
problem which cannot be ignored
and must be tackled boldly.

I can understand if there are
facilities for the absorption of peo-
ple from the thickly populated coun-
tries of the world into the sparsely
populated countries. But you know
that nobody wants people from other
countries to come to their country
and live there. Even in America,
when there is a bumper crop of
foodgrains, they destroy it, but that
grain is not available in many coun-
tries and people die of starvation. So
long as the present economic struc-
ture of world continues. we must be
realistic and plan according to our
needs and requirements.

This is not only my opinien. I am
glad that our Planning Commission

36 P.S.D.
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and our Government have accepted
this prisciple and this policy. This
is what is said in the Five Year
Plan:

“The rapid increase in popula-
tion and the consequent pres-
sure on the limited resources
available have brought to the
forefront the urgency of problems
of family planning. The main
appeal for family planning
is, however, based on considera-
tions of the health and welfare
of the family. Family limita-
tion or the spacing of the child-
ren is necessary and desirable in
order to secure better health
tor the mother and better care
and upbringing of the children.
Measures directed to this end,
therefore, form part of the pub-
tic health programme.”

I congratulate our Government for
doing something at least which is
necessary to meet a very serious pro-
blem in this country, but my com-
plaint is that enough has not been
done. There may be some people
who may object to family planning
on religious grounds. In this con-
nection, I may quote what Dr.
Radhakrishnan said when he was
invited to inaugurate the Third
International = Conference on Plan-
ned Parenthood. This is what he
said:

“The question is sometimes
raised whether it is not true that
God sends children into this
world and we should not inter-
fere with the Will of God—that
is the way in which it is put. I
may tell you that if God has
given us any intelligence, he
has given it to us to be used.
Intelligence is a Divine gift, anti-
cipating consequences and plan-
ning with special relevance to
the facts. These are things which
we are called upon to adopt be-
cause the human mind is a gift
of the Divine...... God is not
an external despot. He is there
in the innermost depth of our
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being, and when the still, small
voice prompts us, asks to use our
intelligence in a fairminded, ob-
jective, honest way, we are using
the gift of God for purposes of
human welfare. That is how
we have to employ our intelli-
gence to achieve human wel-
fare.”

Then, our Prime Minister, while
sending his good wishes to the same

conference said:

“Whatever individual views may
be on this question, it seems
to me clear that we should give
it the fullest consideration from
all points of view. The approach
should be scientific and the aim
social good. Any scientific ap-
proach must not be inhibited by
preconceptions or convictions
already held. We must approach
the question with a completely
open mind and examine every
aspect of it.”

Apart from these laymen, there are
medical men, recognised authorities
on this question. In Population Pro-
blem of India. Dr. A. R. Mehta, who
was the Deputy Director-General of
Health Services, Government of In-

dia, New Delhi, says:

“The conclusion seems to be
inevitable that something must
be done to check this growth of
population which has already
reached an unmanageable size.
There are three methods to de-
crease the population pressure.
One is to increase the death rate,
thus to keep down the popula-
tion, but this will not solve the
problem of poverty, the aim of
all civilized society being to im-
prove the standard of living of
the people and to create such
conditions that people may live
long and lead healthy and happy
lives. The second method to
decrease the pressure of popula-
tion is by emigration, but we
would need to send about four
million people a year (our an-

nual natural increase) to some
other country. But no country,
however sparsely populated, is
prepared to accept even a few
hundred Asiatics, even if they in
turn could be induced to dis-
card their conservatism and
leave their miserable conditions
of living.”

Then in the All-India Medical Con-
ference which was held in Hydera-
bad from 27th to 28th December 1953,
Dr. S. C. Sen, who was the president
of that Conference, in the course of
his presidential address said:

“The population in India is
growing fast. Scientific develop-
ment of agriculture might take
up some of the load, but it can-
not absorb all. The most realis-
stic and recognised solution is
that of family planning. A se-
rious attempt must be made to
achieve this on a nationwide
scale. It must not. as it is at
present, be confined to the intel-
lectuals and the upper strata of
society....If family planning is
to be an effective means of
checking the growth of popula-
tion and improving health, medi-
cal men must take a most ear-
nest interest in the matter. Ad-
vice and guidance and even the
supply of appliances, should be
available at all health clinics.
Another essential is intensive re-
search work, which will place .
cheap and easy methods within
the reach of the average man and
woman. The rhythm method and
self-control may be excellent in
themselves, but for the great mas-
ses of the people, simple contra-
ceptives are the only answer.”

Shri K. Subrahmanyam (Viziana-
garam): Sacrilegious.

Shri Gidwani: This is what these
two™ doctors have said.

Our Government had appointed a
Committee known as the Family
Planning and Programme Committee,
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and after its first meeting, that Com-
mittee has submitted a report, in
which it says:

“In India, cheapness and the
ease with which the housewife
can make a contraceptive out of
material readily available to her
at home, are matters of funda-
mental importance. towards the
fulfilment of our objective of
promoting an extensive use of
the selected methods.”

Further, the Committee says:

«_...it is necessary to record
the Committee’s considered view
that no reasonably rapid pro-
gress, based on sound methods,
is likely to take place in promo-
ting the cause of family plan-
ning unless sufficient support for
it is given from the funds of go-
vernments and of local bodies.
In making this recommendation,
the Committee took note of the
fact that there were only 165
centres in the country working
in this fleld maintained either
by Government, local hodies or
voluntary organisations.  This
number is totally inadequate for
the purpose in view. The Com-
mittee feels that the establish-
ment of family planning centres
in existing hospitals, dispensa-
ries and maternity and child wel-
fare centres is the only way,
with the handicap imposed by
the present financial resources
nf the country, of reaching the
people on as large a scale as pos-
sible in urban as well as in ru-
ral areas. It would be desirable
to develop in each State one cen-
tre for development and re-
search.”

I have gone through the scheme
which Government have drawn, and
I know that they have appointed
two committees. But I would wish
that this matter is given wider pub-
licity, and wider support is enlisted
for this purpose. I would suggest
that an advisory committee may be set
up, consisting of those Members of

the House who believe that this pro-
blem should be tackled, and that for
tackling this problem, greater efforts
are needed, to see that the informa-
tion is made more easily available to
the masses. This committee may be
attached to the Ministry of Health,
as an advisory body.

With these words, I conclude my

remarks.

Mr. Chairman: Resolution moved:

“This House is of opinion that
with a view to control the rapid
increase in population as reveal-
ed in the Census Report, 1951,
Government should adopt all
effective measures to encourage
family planning in accordance
with the recommendations of the
Planning Commission.”

I would rather like to know how

the situation stands in regard to the
amendments.

Shri D. C. Sharma (Hoshiarpur):

] beg to move:

That for the original Resolution,

the following be substituted namely:

“This House is of opinion that
with a view to control the rapid
increase in population Govern-
ment should adopt the following
measures, namely:

(i) hospitals and health cen-
tres for providing advice on
methods of family plan-
ning for married persons
who require such advice
should be opened;

(ii) field experiments on diffe-
rent methods of family
planning with a view to
determining their suitabili-
ty, acceptability and effec-
tiveness among different
sections of the population
should be conducted;

(iii) techniques and procedures
fur educating people on
family planning methods
should be develooed; and
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(iv) research on the medical and
technical aspects of human
reproduction should be un-
dertaken.”

Mr. Chairman: There is an amend-
ment in the name of Shri S. N. Das.
The hon. Member is absent. Next,
Shri Ragunath Singh, who is also
absent.

shri Sadhan Gupta (Calcutta—
South-East): I beg to move:

That for the original Resolution, the
following be substituted, namely:

“This House is of opinion that
the idea of family planning as a
State policy is based upon a theo-
ry which has no scientific validi-
ty and which is utilised by re-
actionaries all over the world to
lay upon the people the respon-
sibility for their failure to im-
prove the standard of living of
the people. This House, there-
fore, urges upon the Government
the abandonment of family plan-
ning as a national policy.”

Shri S. C. Samanta (Tamluk): I
beg to move:

That for the original Resolution, the
following be substituted, namely:

“This House is of opinion that a
Population Commission as pro-
posed in the Five Year Plan be
at once set up to assess the popu-
lation problem, appraise the re-
sults of experimental studies al-
ready done by two Committees
and recommend measures in the
field of family planning.”

Mr. Chairman: Then there is an
amendment in the name of Shri
V. P. Nayar, which, I think is out
of order.

Shri V. P. Nayar
Why?

(Chirayinkil):

Mr. Chairman: Because the real
operative part is only a negation of
the original Resolution, and the rest
is argumentative.
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Shri V. P. Nayar: That is exactly
the scope of the amendment of Shri
S. N. Das, as also that of......

Mr. Chairman: I do not want to
be referred to the amendment of
another hon. Member who has not
moved his amendment at all. ‘The
matter would be relevant, only if it is
allowed to be moved. But it has not
been moved at all.

Shri V. P. Nayar: 1 would like to
know under what rule, this becomes
inadmissible?

Mr. Chairman; Under the rules re-
lating to amendments to Resolutions.

Shri Nambiar (Mayuram): Though
it may be negative, still its aim is
different.

Shri V. P. Nayar: I do not find
any rule. That is why I ask you
under what rule it becomes inadmis-
sible.

Mr. Chairman: Unfortunately, I do
not have the rules at the tip of my
fingers, but I have given the reasons,
and I think these come within the
rules.

Shri Nambiar: Though it is word-
ed in a negative mannei, still, its aim
is quite different. It has a different
purpose in view......

Mr. Chairman: Order, order. The
hon. Member concerned is quite able
to defend his own case. 1 may even
refer to rules 313 and 314.

Shri Dabhi (Kaira North): I beg
to move:

That in the Resolution, after the
word ‘measures’ insert ‘excluding arti-
ficial methods of birth-control’.

Shri N, L. Joshi (Indore):
to move:

1 beg

That at the end of the Resolution,
the following be added, namely:—

“gnd for this purpose set up a
Committee of this House to ad-
vise the Government on this sub-
ject”
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Mr. Chairman: There is an amend-
ment in the name of Shri V. B.
Gandhi. I am sorry that it is out of
order. The original Resolution re-
lates to family planning, and the
amendment suggests a solution which
is absolutely extraneous, viz. the
creation of Ministry of Population,
which is outside the scope of the
Resolution.

Shri P. N. Rajabhoj has got an
amendment in his name, but he is
ahsent. )

With regard to Shri Barman’s
amendment. I am sorry that also is
out of order.

Shri Barman (North Bengal—Re-
served—Sch. Castes): This is in sup-
port of the Resolution.

Mr. Chairman: There is no question
of support here. This is outside the
scope of the Resolution. This under-
nourishment has got nothing to do
with family planning; even if it has,
it has only a very verv remote rela-
tion.

Shri Barman: I would like to sub-
mit that this is another method which
will help family planning.

Mr. Chairman: That is exactly the
objection. This is an absolutely
different method, whereas the origi-
nal Resolution is on family planning.

Then there is an amendment in
the name of Shri Venkataraman.

Shrl Venkataraman (Tanjore): I
am not moving.

Mr, Chairman: There is one in the
name of Shri Sivamurthi Swami. I
am sorry that is also out of order.

st foenfa et (ged): 98
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Mr. Chairman: About the admissi-
bility of the amendment?

Shri S. N. Das (Darbhanga Cen-
tral): May I request you to allow me
to move my amendment?
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Mr. Chairman: The hon. Member
has missed the bus.

How is the amendment
Sivamurthi Swami relevant?

Shri Sivamurthi Swami: It is rele-
vant because I do not think that
family planning should depend on
drugs and medicines. 1 want that
production must be intensified.

Mr. Chairman: Again, the alterna-
tive method suggested by the hon.
Member has nothing to do with the
main Resolution.

of Shri

Amendments moved:

(1) That for the original Resolu-
tion the following be substituted,
namely:—

“This House is of opinion that
with a view to control the rapid
increase in population Govern-
ment should adopt the following
measures, namely:—

(i) hospitals and health cen-
tres for providing advice
on methods of family plan-
ning for married persons
who require such advice
should be opened;

fleld experiments on diffe-
rent methods of family
planning with a view to
determining ‘their suitabli-
ty, acceptability and ef-
fectiveness among differ-
ent sections of the popu-
lation should be conducted;

(ii

~

(iii) techniques and procedures
for educating people on
family planning methods
should be developed, and

(iv) research on the medical and
technical aspects of human
reproduction should be un-
dertaken.”

(2) That for the original Resolu-
tion the following be substituted,
namely:—

“This House is of opinion that

the idea of family planning as
a State policy is based upon a
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theory which has no scientific
validity and which is utilised by
reactionaries all over the world
to lay upon the people the res-
ponsibility for their failure to
improve the standard of living
of the people. This House,
therefore, urges upon the Go-
vernment the abandonment of
family planning as a national
policy.”

(3) That for the original Resolu-
tion the following be substituted,
namely:—

“This House is of opinion that
a Population Commission as pro-
posed in the Five Year Plan be
at once set up to assess the popu-
lation problem, appraise the re-
sults of experimental studies al-
ready done by two Committees
and recommend measures in the
field of family planning.”

(4) That in the Resolution, after
the word “measures” insert “exclud-
ing artificial methods of birth-con-
trol.”

(5). That at the end of the Resolu-
tion the following be added, name-
ly:—

“and for this purpose set up a
Committee of this House to ad-
vise the Government on this sub-
ject.”

Dr. Rama Rao (Kakinada): Sir,
with many statements of the hon.
Member, Shri Gidwani, I agree. But
there are others which I will have
to criticise. He has first talked about
food starvation, then want of housing,
then want of education and people
sleeping on the pavements in the
Delhi winter. There are many other
things. I will just mention one.
Our friends from Madras will remem-
ber that in 1951 there was a case in
which a father was charged with
stabbing his two sons and the judge-
ment of the High Court says:

“Here is a rare case, a very
curious case, in which a father
stabs his two sons not out of
hatred but out of love”.
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In the lower court, he got 20 years
and the evidence was closed with a
recommendation to the High Court
to be lenient. But why did he stab
his two sons? Out of love, out of
starvation. He wanted to save them
from starvation so he stabbed his
sons. These are the conditions. I
need not go into details about this.
There is no difference of opinion as
regards our starvation, our poverty,
unemployment, very very low, mise-
rable standards of our life and longe-
vity of life. On all these things, we
have no difference of opinion.

Now the question comes about the
diagnosis and the cure. Here I feel
Shri Gidwani has missed the bus.
Now it has always been the imperi-
alist and capitalist propaganda that
the poverty of the country is due to
over-population. They tell the back-
ward countries: ‘Oh, you breed like
pigs. That is why you are starving’.
In Rayalaseema recently there was
a severe famine. There. one military
officer—whom I do not want to men-
tion by name—had the impertinence
to tell them, the starving people liv-
ing on roots, on kanji and other
things: ‘You are starving because you
are producing too many children’.
We must call a halt to this sort of
nonsense of telling people who are
starving that their starvation,
their unemployment and all that is
due to their producing like pigs. We
must see the real cause. Misery
exists in India not because there is
over-population, but because there is
maldistribution of wealth. There is
no proper distribution and no pro-
per production. To put it very brie-
fly, Sir, the capitalist society which
has beep carrying on this propaganda
of over-population, that all the mise-
ries are due to over-population and
not to maldistribution and improper
production, has been having the best
of life leaving millions and millions
of people to starve, to remain unem-
ployed and to suffer. This is a sort
of what I may call ‘Operation Side-
track’, just to deceive people. This
morning we read in the papers—and
very often we read in the papers—
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how thieves knocked off cash boxes
from banks and post offices. They
throw a few notes on the ground and
divert the attention of the poor vic-
tim and then knock off the bag. This
morning we read that in a post office,
they knocked off a big insured amount
by throwing a few stamps on the
ground. I want to mention this to
my friend, Shri Gidwani, that he
should not be deceived by these few
notes and stamps and lose sight of
the main, correct diagnosis and cor-
rect treatment. The correct diagno-
sis is the capitalist society. The
capitalist order which lives on the
sweat and blood of the vast majority
of people for their own benefit is the
real cause. We must change the so-
ciety; we must change the order.
Only then we can solve it. It is not
new; it has been there and these
people have been arguing many things.
So the background of the argument
by which our friend, Shri Gidwani,
proceeds has been deceived. This
family planning propaganda has been
carried on by capitalist governments
to keep people deceived. One of
their most prominent experts—I would
call, the Archbishop of family plan-
ning—is Vogt. He blames doctors for
curing diseases. He says that doe-
tors are doing a great disservice to
the people by curing diseases like pla-
gue, cholera and others!

Shri Raghavachari
‘Who is he?

(Penukonda):

Dr. Rama Rao: Vogt. Prof. A. V.
Hill in his presidential address to the
British Association also says the same
in a more dignified language. But
the idea is the same—doctors are
doing a great disservice to society by
curing epidemics. There are others
who argue that war is a blessing in
disguise; it keeps the level of popula-
tion low. These are all arguments
to support capitalist society so that
they can exploit people and live on
them. Of course, I do not believe
Shri Gidwani and many other people
who believe in family planning or
talk loudly about it believe in these
arguments.
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Shri M. S. Gurupadaswamy: He is
not married. He does not know the
background of family planning.

Dr. Rama Rao: Now, I will come
to the land question. They say the
main thing is the law of diminishing
returns. That is the basis of the
family planners’ wrong theory. We
know that with modern equipment,
with modern manures and modern
methods we can produce more and
more out of the land. It is not be-
cause the land is already exhausted
that we are getting less. The capita-
list does not do enough for the people
for our own country, leaving other
countries alone. Of the arable land,
only tow-thirds is under cultiva-
tion and we know very well that
with our rivers, our projects like the
Ganga Barrage, the Gandak project,
and coming to my own State of An-
dhra, with rivers like Gondavari and
Krishna—which are now going waste
—there is any amount of scope to
develop irrigation and thus from
every acre we can get any amount,
much more than what we are getting
at present. Look at the recent Japa-
nese method of cultivation. We will
evolve new methods and increase the
productivity of land; then atomic
energy will be used to serve people,
not to destroy them.With all these it
is simple blindness and shortsighted-
ness to say that the land cannot
maintain the people. Of course, the
land cannot maintain people as long
as the benefits of the sweat of the
vast majority are enjoyed by a hand-
ful. Land cannot keep them; people
will be starving; people will be dy-
ing; they will be thrown into the
dust-bin as long as the present con-
ditions exist and not because the
numbers are very great.

I will just read one line from what
Lord Boyd-Orr who, of course, is any-
thing but a Communist, said. Refer-
ring to population control, he says:

“There is very litfle doubt that
the only real effective method of
birth control is to improve the
diet, to raise the standard of
living and education”.

In this connection, I may say it is
an established fact that people who
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eat less protein have more children.
Our diet must contain more protein.
It has a physiological action. More
protein saves the liver and the liver
will control ovarian secretion. Thus,
fertility is less where the protein in-
‘take is high. We eat very little
protein; we live on a starvation diet.
The society in which we live, the
capitalist society, keeps people starv-
ing and deceives them by saying:
You are starving because you are
producing like pigs’. This is a
most intolerable thing. Let us
realise the cause.

Yesterday 1 was glad to hear Mr.
Samanta use the word ‘budgeting’
the manpower. We budget man-
power to create a new world and not
by this sort of talk. So let us not
deceive ourselves by family planning.

Shri Nambiar: May 1 make a sub-
mission, Sir? This is a controversial
subject. Therefore, I might request
that one Member in support of the
Resolution and one in opposition
might be allowed to speak alterna-
tively.

Mr. Chairman: I shall have to find
out beforehand who is in favour and
who is against!

Shri V. P. Nayar: Those who have
moved amendments might be given
a chance first.

Shri Venkataraman: Sir, my desire
to participate in this debate is the re-
sult of study of the somewhat gloomy
report of the Census Commissioner
which, I am sure, has been perused
by everybody.

Shri B. C. Das (Ganjam South):
It is exploded!

Shri Venkataraman: The Census
Commissioner—I know my friends
always explode—has made a very
detailed and thorough study of the
trend of the growth of population in
this country together with the amount
of land available, the quantity of land
that can be brought under cultiva-
tion and also the extent of improve-
ment by irrigation, increased use of
fertilizer and so forth, increased or
#mproved methods of cultivation, and
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has come to a somewhat dismal con-
clusion that by the year 1981 if we
do-not check the growth of our popu-
lation, we shall very probably have
to re-enact those tragic scenes of 1943
in Bengal. It has been estimated
-that per captia a person consumes
4} maunds of foodgrains, that is
nearly one-fifth of a ton per annum.
At the rate of progress of the growth
of population in our country, you
will require, at the end of 1981, some-
thing like 380 lakh tons of food. Al-
lowing for the increased acreage of
5 lakhs, and also for double crop-
ping in the existing lands, it has been
estimated that the food production
would go up to 120 lakh tons, and
another 120 lakh tons by improved
use of fertilizers, etc. Whereas your
total need would be to the order of
380 lakh tons, the total increased pro-
duction would be to the order of 240
lakh tons. Unless my hon. friend,
Dr. Rama Rao, is able to disprove these
facts, I do not think any amount of
abuse of the capitalist system of so-
ciety would ever bring food to the
growing population of our country. I
am well aware that merely because
there is a small population in a country
the standard of life in that country
need not be very high. If you are
given a fixed quantity of national in-
come and if the number of the popu-
lation is increased, naturally the stan-
dard of life is decreased, and conver-
sely if the population decreases, the
standard of life increases. The na-
tional income of a country, however,
is never fixed. There is always an
endeavour on the part of the people
in charge of the administration of the
country to increase the national in-
come, and what, therefore, deter-
mines within broad limits the stan-
dard of life of the people is really
the prodiictivity of man in that coun-
try. The productivity has also got its
limitation and you cannot increase
the productivity of man even in the
field of producing children beyond a
particular level.

Pandit K. C. Sharma (Meerut
Distt—South): There is no limit to
that even.
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Shri Venkataraman: The limit of
productivity of man in a particular
country is dependent upon the scien-
tific progress, the capital available,
the quantity of land available in the
country and various other factors.
The simple answer which is very
familiar now and which I have heard
repeated in several places is that you
should collectivise the land, you
should change the system of produc-
tion and distribution and then you
will solve your problem. That is the
familiar slogan which Dr. Rama Rao
has repeated from the various doc-
trinaire theories of his Party. I have
searched through all the documents
relating to statistics in the world, but
1 have not found any statistics with
regard to the Soviet Union’s popula-
tion, but in respect of other coun-
tries I have got the statistics of popu-
lation, the density of population per
kilometer, the per capita income, the
national inccme and so on. If my
friend Dr. Rama Rao says that, it
must be capable of proof and the
proof can come only by reference to
the total quantity of production in
the country and the per capita in-
come in that country. I would re-
quest any Member of the Opposition
to come forward with figures with re-
gard to the per capita income of the
Soviet Union minus Siberia.

Dr. Rama Rao: Ask Rajkumari
Amrit Kaur.

Shri Venkataraman: Why? (Inter-
Tuptions).

Shri Nambiar:
been there.

Shri Venkataraman: The informa-
tion should be available, but it is not
found in any document of the United
Nations, so far as Soviet Union’s
population is concerned. It is a glib
talk to go about and say that if you
collectivise and change the manner
of production, you will have a better
standard of life. If we really
want that the standard of life
of the people should increase in this
country, there is no other way than
to control the population, and the
method of control is, of course, left

Becauée she has

18 MARCH 1954

Family Planning 2608

to the experts to decide. Unless you
control the population. (BMnterrup-
tions).

Mr. Chairman: The hon. Member
may proceed.

Shri Venkataraman: It is the only
way in which we can improve the
standard of life of the people. Sir,
I think I had better stop here at the
close of a sentence.

Shrimati Ha Palchoudhury (Naba-
dwip): Family planning cannot be
looked at from a narrow angle. Some
hon. Members of the Opposition, 1
think, stated that whenever there is
any question of the improvement in
the economic structure of India, we
are shown the bogey of over-popula-
tion, but that cannot be held as the
only stumbling block for better con-
ditions of living. To my mind, to a
mother there can be no unwanted
child, fundamentally. Society and
economic pressure force her to feel so
sometimes. What we need is the
help of the State in looking after
all children, a structure of economic
framework that will cater for the
needs of children for their efficient
upbringing. Children are, after all,
the future India. What happens
now? Children uncared for swell the
figures of infant mortality; they fill
the ranks of the “juvenile delin-
quents”,—as they are called—I per-
sonally have a strong dislike for that
term. Young people are misguided,
they are hardly ever bad in them-
selves. Juvenile delinquency, is
mainly, to my mind, a projection of
adult antisocial behaviour. Anyway,
when these poor children are let off
from our juvenile jails, where no
sympathetic and adequate training
has been arranged for up to any
standard, they ultimately, no longer
juvenile, swell the ranks of anti-
social elements, and become a bur-
den on society. If we had better
employment, better schools, better
standards of living, the problem of
family planning would automatically
fall into its rightful place. Admit-
tedly, guidance is necessary and doc-
tors, clinics, health visitors, etc.
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should work to impart enlightened
knowledge and thus help save the

credulous and ignorant from quacks

and wrong information. Why the
Press (Objectionable Matter) Act
does not apply itself to the various
advertisements that are both un-
true and fantastic and cause untold
harm in many cases, I do not know! In
India. the attitude of the mother to
the child she bears and nurses in her
arms is one of love and pride.
The child to her, is the very epi-
tome of the “Bal Gopal” that has
come to bless her heart and home.
Till a proper economic level can be
established that will look after the
minimum needs of the children in
the State, a certain wisdom in as-
suming parenthood should be encour-
aged; but the real problem to be solv-
ed is the giving in a Welfare State,
to all children, their natural heritage
and right, to be loved, clothed, cared
for and educated.

The average child, whenever he or
she comes into the world under such
a regime, where their parents have
been wise and the State has removed
many of the difficulties, will grow up
to be the average man or woman and
will be the backbone of the country.
Their achievements may not always
be spectacular, but will always be
worth while and steady. Their
mothers will feel, along with that well
known mother of ancient India—

Fo qfary st gt

(Koolam pavitram janani Kritarthya);
for she will be guarded by know-
ledge, tor wise parenthood, and help-
ed by the State to give the best to
her child, and she will realise that
great satisfaction, that only a mother
knows—

e

e qfed Sy FaTert My

Rt gt age (fawr damg T
faon wa—afzaw) : SEE AT
aTgE & A iy Y QA=A G W
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¥ & dva # qv wf | 7g Theede Rw A
f& us wi§ { war fx “Production
to be intensified” @ AT a®
e g f& oawE N owEw
agt omar § S@ # s dfawaw
i mfs ag ¥as www 4 H
aaw g fF oW w@i W e T
aga sl A faae o wfed |
o frenfa et © 40 T@A A
aw o ford fear § 97 & F e
et § e A e ag a1 fn S
L2315 S
Mr. Chairman: Order, order. Is the
Member replying to the debate, mak-
ing a personal explanation or raisinga
point of order? I believe none. He
only wants to advance an argument

at this stage, which he is not entitled
to.

sitwal 1 AgE : AT I AV AR
HATTE ¥ § o9 e wié freandt
TRd #) 9= q A 4g T T
# | ¥ g Y 9g YEaE o9 78 o
@A F @ Q@ o7 6 fireawy agE o
fr aTdrpET WE & 9 FY TET § T
fewwm g4 | TS AT I H Wg
F it ar A e 8 Y 1 A
fox fr 97 B A & 5 o= A
o Tt femmm w3 ¥ o A &a-
g ¥ 7 fau § @t o fin bfwelt
wfr fFe a@ ¥ A =gl | Bl
wifen #T v 9F gAR g war
& g w1 @ W A oA e
qEET £ 1 AT A% | A a5 06 G
wifar # gw S 2AE, T| A0 HF
&R

#as TiT 98 & T s ot
%@mwﬁﬁwwm%;
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FAX AT S ST 5§ AE FT
fr s 99 & o fod @ &l @
araz ag Sfe onfer w1 o @
TR A 7 A | e g a8 §
fr g & wgr omar § fF N T wEN
¥ T gfrar & oy § @ o frw
ft s wTw o &) ag e @ R
&g g gu A ug Tar & fe St @it
Y forelt a < Y AT 9 IE F
Wrwm A R R
o adan & &) WA
Fgm ad & f ddefew 2 &
aifgd a1 Srfere & g wIfed |
few @ ¥ 7% 7 ¢ e gl g
wife RO AEE T E
g AFT AL &, 94 F 9 FIS G
fiommEifFaArFTS
9 @ W w9 TG, IR
qre €% A9 §, 99 F 9T AEE & &
A f5< g Y Fr=Ar gz g fF e
AT €T g FY 98 A9 WATES HT
T @ gw Wt g faowa 7 &
g g & f 2t WY v ¥ fo e
78 & 1 A A g 39 & FF AES
roa a7 & @ & fr T A A A
dar 1 @ &1 IE N TR A |
19 &Y 97 ¥ g9 3@ W g W @y
g1 99 47 §ET gIR 9 ST
i g or & dar § f5 Sy
i AT =fed, wafea a8t fv gy
veforr @z § afw wfed fe @
Sl FY F=ET € ) /9T F SfraY WY
BT T I F) A [T IRT 9 € | TG
F7 @ AR g e § 1 3fe
wfaet ot 7 faawa ag & 5 fow
g ¥ S ot aaemEr ST §
ST ar e R ag ¥ &
# gy § B o Pl WY e
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F g e ey Fifae @ &R
g TaTE & dwe gt W §
NfF & aEl B A § | T
& %@ ¥ B A9 g & foar g
@ U A § 5 e W
T FT A TOF ¥ FoEm T
FR A & o § 2 foad
g, wrt A gl dv W Ao T
i & TR ;W T gEw adET
afer X | & qEr A gww
TaARE FEAT § I9 B 0@ T8 & AR
gt o &1 o & o
/AT TG §, T A9 T § A T
o 7 W wfed | 7 v 9T @
Y I T TS T
W Y I T F ST ot g
SRR STHF e, A ar
TR & 77 TG qES § AR g A
qI=F #7 qE & | AR I W R oA
¥ fo ST a9 7Y § | BiASY corfr
9 @Y uF e fede @ wfgd 1 9w
¥ UF UF TET T YA A10GH | T@GT
A 99 9 ST TWER T FEAT § IR
T 4 & F AR QU famw g s
FER T FifF T@R F 99 7@
g e AN 1 TgEm
Fot g § AWEAT § | R W A
FER § waer Friatoaq § @ gw
Tt & ot T € S T froag
T FL AR AT A FL | AT gH B
W T &re gated g2 gen § fr g
qF 2 ¥ g9 I o@f@ 7 fawr
@ #1 wgfead adt € o

Shri D. C. Sharma: Sir, it is a very
simple human problem that I am
going to present before you. I do
not want to base my arguments on

medical grounds; I do not want to
quote the names of big persons in

support of my argument. I think any
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Member who has been elected to
this House or to any legislature, must
be aware of this problem at all levels.
We represent all levels of society
here, from the humblest if I may use
that term,—that word is rather egois-
tical and high-brow—to the highest.
I use the connotation which is very
well known in this country.

From my experience of those per-
sons whom we call Class I offi s
and also of those persons who live
on the starvation level, or on the
marginal subsistence level, I can say
that family planning is highly
desirable. Only recently I met a
Class 1 officer. We all make much
of Class I officers. He told me that
he had a child eight years old and
he was going to retire in two or
three years’ time. He did not know
what to do with it. This problem of
taking care of your children, clothing
them, giving them education and
placing them well in life, is a pro-
blem which we have to face. I think
we are living in an era of planning
which is the most dynamic thing.
What is the most radical thing that
has happened during the last two or
three years? I think it is the Five
Year Plan; everybody talks of the
Five Year Plan. It has made us
plan-minded. When I go to a col-
lege, I hear about a plan; when I go
to a school, they talk about a plan
and every municipality and town have
their plans. I work in a college and
that college has a plan. Everywhere
we have plans and I do not see the
reason why we should not have this
kind of plan in that unit of human
society which is the basis of all the
plans in this world, the basis of hu-
man happiness and human welfare.

I, therefore, think that in the con-
text of our Five Year Plan, in the
context that we are working for a
welfare State and trying to bring the
substance of this welfare in the life
of the people, family planning is a
highly desirable thing. When I look
at the old history of India I find that
Shri Dasaratha had four children;
Shri Ramachandra had only two
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sons. I think we have been living
under these traditions where we do
not want to have too many children.
I therefore think that this is necessary
in order that the standard of living
of the people might improve and in
order that we should be able to build
a welfare State.

There seems to be an impression
that this family planning is going to
be something compulsory for every-
body. I do not think so. I think the
framer of the Resolution has said
this, and I have also said this in an
amendment, and so many persons
have also said this. What we need
is a kind of education so far as fami-
ly planning is concerned. 1 want to
make it clear that so far as the wes-
tern methods are concerned, I do not
want to have any truck with them
nor have anything to do with them.
I think these methods are not suited

An Hon. Member: What are the
Indian methods, then?

Shri D. C. Sharma: What we need
is education of the people in family
planning. It is not going to be im-
posed; it is not going to be a matter
of compulsion; it is going to be a
matter of personal choice, of personal
will on account of economic con-
siderations and the desire to have a
higher standard of living. This is
something which is to be attempted
and achieved at this time.

I find that it has been said this is
something unscientific. I am sorry to
see that, but as we have in this world
two sides to every question, so sci-
ence also has two sides. There are
certain scientific things which are
looked upon by us as very scientific
but those very things are said to be
unscientific by some others. I do not
think, therefore, that we should be
misled by the words, scientific or un-
scientificc. That which has stood the
test of time is scientific. (Interrup-
tions).

Mr. Chairman: The hon. Member

has not yet finished. I shall call on
the next speaker after he finishes.
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Shri D. C. Sharma: Family plan-
ning may be done in this way. We
shall start centres, as I have said in
my amendment, in towns and villages
and we shall tell people about the
necessities of family planning and
they will learn these things.

An Hon. Member: Is it going to be
some kind of religious instruction?

Shri D. C. Sharma: I do not think
s0.

6 p.M.

Prof. Mathew (Kottayam): I do
not go to that extent to which some
critics of the Resolution would like to
go, to suggest that those who advo-
cate this family planning are perhaps
misguiding us with almost a wrong
motive, that they are trying to side-
track the main issue before the coun-
try, that they are using it as a camou-
flage for not putting forth the best
efforts in the constructive line by way
of adding to the food production of
the land and of providing better and
greater educational facilities, and so
on and thus solving our problems. I
repeat I do not want to go to that ex-
tent of criticism. But, still, I wonder
whether the insistence on “this need,
great need, imperative need”, as they
would wish to make out, of family
planning has not the effect of misdi-
rected emphasis or misplaced empha-
sis. Of course it is open to the advo-
cates of this resolution to reply that
while they advocate family planning
they are all for the other positive
direction of effort for adding to the
food supply, adding to educational
facilities, for greater and more medi-
cal facilities and so on. They do not
advocate family planning to the ex-
clusion of other nation-building activi-
ties. They say in effect that they
want to develop both lines side by
side. But still there is such a
thing as priority of emphasis
in order to direct our efforts. You
may say: ‘we want this, we want
that and we want a third thing and
we want all these things at the same
time’. But I repeat there is the
question of laying greater emphasis
on one thing rather than on another
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at a given time and therefore, I agree
to some extent, with those friends of
the Opposition who say that in the
over-emphasis of this particular line of
solution by family planning, perhaps
we are misdirecting our effort, by not
laying as much emphasis if not more
on other constructive lines.

However, after I have referred in
this way to preliminary considera-
tion, ] want to pass on next to an
aspect of a distinctly and directly
moral nature. I do not want to take
refuge in any great name, even the
great name of the Father of the Na-
tion, Mahatma Gandhi. It is a fami-
liar line of tactics that whenever we
want to support our own argument
we turn to Mahatma Gandhi and use
his name when we feel that the argu-
ment advanced by us is not carrying
sufficient weight by itself. I do not
believe in the infallibility of any per-
son. Gandhiji himself never asked
for any unquestioned acceptance of
any of his views but still his authori-
ty, his convictions, especially his
moral convictions are factors to be
taken into account. I do not say that
we should always abide by that, but
we should take them into account and
then use our own independent reason-
ing and we may perhaps come to a
different conclusion. However it is
well known to everyone who has
studied his writings and views that
he was for family planning only in
the sense of planning by moral con-
trol and moral restriction; he was
against artificial, mechanical birth
control. But we are not discuss-
ing in the resolution before us
here. I take it, the question of
moral control to which of course
there will be no objection from
any side of the House. Though
it is called family planning, we are
discussing in this Resolution family
planning by the use of artificial,
mechnical methods. There are those
besides Gandhiji who argue that the
very principle of it is wrong though
I do not think that there can be un-
animity on that point. By artificial
means I mean that kind of attempt to
divorce as it were, a very sacred and
intimate marital relationship from that
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purpose for which providence or—if
you do not believe in providence—
Nature would seem to have designed
it. !donotwishtostressthatarxu-
ment to a great extent, though it
seems to carry a good deal of weight
with it.

In a country like India where
leaders of real quality are limited in
number there is this danger that thoge
who first avail themselves of this
family planning are the educated peo-
ple, while it may take a pretty long
time for the knowledge of this method
to reach the lower classes. There-
fore the restriction of population
would seem to affect more the higher
ranks of the educated people. And
that would seem to be one distinct
disadvantage, among others, to be
taken into account.

For want of time, Sir, I drop the
other points that I wanted to develop.

Shri Raghavachari: I rise to support
this Resolution,” but in a modified
form. Apart from that, I agree with
my friends when they say that thig
problem of family planning or this
planned parenthood or unwanted
motherhood and all this kind of talk
is really sidetracking the issues in
the world. The whole purpose of
creation is multiplication. It is so in
nature and in human beings, and it
will continue to be so. And all scrip-
tures, religions, societies and nations
have always believed in this theory.
Without children the life of a man
and a woman is without purpose.

“* woat fg wySA: qof: )
If a man to live fully and usefully
he must certainly have a family and
children. Otherwise it is fot com-
plete. You take the highest of our
cultures. In the Upanishad, when the
student after his examination goes
out of the university, the master tells

him :

“ SRy AT syEreeay: 1
That means you must not break the
thread of progeny. We always be-
lieve in childern for doing sharadh,
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protecting you in your old age and
at every stage. Therefore, to say
that we do not want children is not
Quite the correct thing. What exact-
ly makes this problem? You must
not sidetrack it. You must take a
realistic view of it. The realistic
view is the world is large, scientific
methods are available. Produce more
food, produce more comforts, pro-
duce more of everything. To say
“produce less children” is the wrong
way of looking at the problem.

But, really, where exactly the c-
for family planning comes is that
the old method of a restrained life, of
a purposeful life and everything of
the spirit has gone. We are in a
materialistic age, and now you
have nothing more than pleasure and
indulgence. It is this that is res-
ponsible, as well as the society which
encourages materialism, and the
whole atmosphere is nothing but sex
and sexy life. The only thing that
is left for a poor nation which has
no diversion, no education, no cul-
ture—the only pastime is sex. Un-
fortunately the world goes on like
that and. doctors hrave told us. people
who take some kind .of unproteined
food and less nourishment produce
more children. This is the kind of
thing going om.

The real point that should attract
the attention of the nation will be
certainly what would be the result
it the multiplication goes on at this
rate. Therefore the thought and
the idea of a family nlanning must
necessarily be in the mind of the
nation.

Suppose this family planning had
been adopted by our ancestors, would
we have had Gandhiji here, or
Tagore?

Shri Nambiar: The
would not be here.

Shri Raghavachari: Most of us may
not have been here. What I mean
is that Gandhiji was not the second

whole House
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or the third child of his parents,
nor was Tagore. Therefore this pro-
cess of looking strictly from this nar-
row point of view is wrong.

But the position is this. Whatever
we see in the urban population, in
the modern civilised population, in
the half-civilised population, is pover-
ty, modern materialism and increase
in the fertility rate.

I only wish to stress one point and
it is this. We have committed a
sin, as Sharmaji put it. In every
strata of society there is this en-
forced motherhood on a lady whe-
ther she wills it or not, by the ag-
gressive man. The result is we see
them ill. suffering, miserable. and
that is where there is sin. I feel
that the enforcement of a responsi-
bility on a person who cannot bear
it is committing a sin and
is violence. That has to be
prevented. It can be done oaly
in certain cases by proper education,
by the raising of the standards of
life and by telling them the proper
way of doing it. Taking only to me-
chanical means would simply ruin the
nation spiritually and morally. And
it will lead to nothing but indulgen-
ce. Therefore 1 would urge the an-
cient method of restraint. control
and also improvement of the social
and economic conditions. which aione
is thre proper method.

Pandit K. C. Sharma: I am grate-
ful to you for having given me this
opportunity. After millions of years
of struggle, integration and disinte-
gration, strides and defeats, progress
and recessions, man has come to be
evolved to his present state in this
world. This evolutionary process has
brought us to a stage where man
can easily be called the most civilis-
ed creature on this earth. rather the
finest product of the Almighty, a
piece of art. a piece of beauty.

Now this piece of art and beauty
faces difficult oproblems. You gre
growing. You khave grown. But may
I respectfully ask you: would you
have been evolved in this shape and
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in this existence if all the babies
that were born had been allowed
to live and no natural inhibitions
had taken place. This is the law of
nature. In order to evolve a better
being you have to exterminate the
rougner, you have to do away with
certain elements. Man has come to
control the world. He de-natures
uranium, produces things out of un-
productive things. But by the na-
ture of this marshalling of factors in
the world, productive and other
things of beauty and youth, you
have somehow to plan yourself to see
that a better race. better than we
are, is produced. How is it possi-
ble? It is not possible if all the mass
of human society is allowed to de-
velop as, by natural method. it is de-
veloping. How are we to see that
the finer specimen, some sort of super-
man is possible on this earth? It
1s possible only if you contiol the
growth of human population. My
friend says that there are so many
possibilities like producing more food.
wealth and greater amenities of life.
To him I put only one question. Is
it possible to produce enough food
to feed the inhabitants of every na-
tion in the world and also prov’
modern amenities? It is not possi-
ble. If you produce enough of agri-
cultural food. that is cereals neces-
sary for the population of a nation
and try to be self-sufficient as is ne-
cessary in war, then industry will
come down and everybody will have
to go naked. Then we will go to
the primitive days. Unless we limit
our population to the extent that
cereals are sufficient for every man
and woman, and the other amenities
of life can be made easily available
to the people, we will have to go
back to the primitive days, that is,
we will have to say good-bye to all
the higher values of life. I am one
of those who attach greater import-
ance to the higher values of life that
humanity cherished all along, rather
than to greater numbers.

Sir, it is clear that we have three

clear alternatives, that either you
have the birth-control or war and
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consequent killing or you lead a
miserable life and reduce yourself
to the primitive days of starvation
and misery. I beg to submit that
birth control is the safest and best of
the three. Now, there are two objec-
tions to this—religious and national. I
say that religion itself is a way of
making possibilities for better evolu-
tion, and for better evolution, limita-
tion of population is necessary. It
is more religious therefore that birth
control should be resorted rather
than have a mass of humanity in
degradation. misery and starvation.
As far as nationality is concerned, it
is better to have a stronger, long-
lived and more intelligent population,
though in smaller number, than to
have deteriorating, degrading and un-
thinking persons in large numbers.

With these words, I submit that
there is no way out except to control
population in this way.

Shri Raghuramaiah (Tenali): I
rise to support the resolution not in
any light-hearted manner, but in a
religious frame of mind, because I
am convinced—and the House will
agree—that family planning is the
greatest revelation since Adam ate
the forbidden fruit. I am really
surprised that Dr. Rama Rao who is
often so very eloquent about in-
creasing the standard of living of
people in this country, should oppose
the Resolution so vehemently. and
should call it a capitalistic move
and things like that. I really do not
know how capitalism comes into this.
If a desire to increase the economic
status of the general mass of the
people is capitalism; if a desire to
reduce the hungry mouths and at the
same time increase the resources of
the country is capitalism. well cavita-
lism, I must say, stands redefined.
Dr. Rama Rao has expended a good
many eloquent words trying to prove
that our resources can be indefi-
nitely increased. I do not know whe-
ther he has ever heard of the theory
of diminishing returns. He was refer-
ring to fertilizers and so on. In my own
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village last year, they went on ad-
ding lots and lots of these fertilizers
to land—double and treble—with the
result that the quantity actually pro-
duced per acre has not been quite
commensurate.

Shri V. P, Nayar: Blame your Gov-
ernment for that.

Shri Raghuramaiah: If that is the
way you look at things I am sorry
for you. If you go on adding even
first class fertilizers. double and
treble to the land.........

Dr. Rama Rao: Ask Dr. Deshmukh
about it.

Shri Raghuramaiah: I need not ask
Dr. Deshmukh. I have seen the fer-
tilizer myself and I am satisfied that
it is of the best quality in any part
of the world. If vou still doubt my
statement. you read any book on
elementary Economics and you will
find a chapter on the law of dimini-
shing returns. There is a limit to
productivity beyond which you do
not get the same return for the
expenditure you incur or for the
stuff you put in. Therefore. the re-
sources of this country being limit-
ed, you cannot go on increasing your
population and then complain of
poverty. I am told that within the
last ten years the increase in the
country’s population is equal to the
total population of France. If we go
on producing little Frances every ten
years. I do not know where it is
going to end. At the rate we are
producing now. by about 1970 we
will have a population of 52 crores. I
know it suits the purpose of some of
my friends because they will have
more dissatisfled souls and more
votes. Also, they will have greater
flelds of activity.

Shri Nambiar: ‘By that time the
difficulty will be solved.

Shri Raghuramaiah: Anyhow, it is
blasphemous to call this ©vlea for
family planning a capitalistic crime.
As a matter of fact it is there in
most of the advanced countries. 1
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know you would like us. as in Rus-
sia, to go on paying for children.
Fortunately, in this country we are
Quite prolific and there 1s no neea
to encourage birtb of children. We
mneed not go on the analogy of those
countries. We do not have to can-
vass for children. There is a book—
I think just now a copy lies with
Dr. Rama Rao—by name *“Geography
of Hunger” by D’Costro who is
Chairman of the Council of F.AO,
and the thesis which he has put for-
ward in that book—which is of in-
terest 4o this country—is that. wher-
ever there is under-nourishment,
there is increased growth in popula-
tion. It is a vicious circie. When
population increases. your resources
being limited. the standard of living
goes down. Where there is under-
nourishment. there is more popula-
tion. I think it is high time that...

Shri V. P. Nayar: So. why not in-
crease nourishment. rather than dec-
rease population?

Shri Raghuramaiah: We are trying
to do both. Our Five Year Plan is
trying to do that; on the one hand
to mcrease our resources and on the
other to see that the population is
‘not ‘unnecessarily  increased. I do.
not know why my friends are think-
ing that this family planning is some-
thing novel in India. We always had
it. Our ancestors had it. It was
because of economic reasons. Our
great Smrithi writers. all of them.
have said that we should have more
and more male children. They dis-
couraged female children because
of the economic conditions. There-
fore. it is not something new. Now,
of course. male children are as big
a burden as female children and,
therefore, we are trying to limit both.

I would, therefore, strongly sup-
port the Resolution. I  should say
that one of the ways in which the
misery in this country can be eli-
‘minated is by family planning and
it you do not adopt family planning
there will be family famine.

36 PSD.
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Shri Tek Chand (Ambala-Simla):
Excessive population has reached a
proportion in this country when the
problem, when the menace, when
the threat has become both grave
and grim. Ours is a land not only
of the highest population, not only
of the highest birth rate, not only
of the highest death rate, but also
of the lowest age at the time of mor-
tality. To boot, there is a perma-
nent addition of immortals, if I may
say so, numbering 50 lakhs a year.
That is to say, individuals may live
or individuals may die, but there are
50 lakhs of immortals added perma-
nently to our population every year,
In short, we bhave to think of popu-
lating three Delhis every year. That
is the problem that is facing us. If
this problem is not examined, if this
increase is not checked, the result
will be that the process that we are
going through will bring in mass sui-
cide. It is therefore very necessary
to deal with this problem. Those
who are talking of religious princi-
ples are not being religious, but they
are being religiose. Religiosity is the
bane of our country, not religious-
ness. Religiolsness prescribes self-
denial, not seif-indulgence. In the
name of self-indulgence, appeal is
made to religion. Therefore, whe-
ther it is to be examined from the
point of view of scientists or it is
examined from the point of view of
absolute self-existence, or it is going
to be examined from the point of
view of true religiousness, it is not
only desirable, but it is mandatory,
it is imperative that we ought to
know the dire consequences of the
process if it is not checked. It is
extremely desirable that something
should be done about it.

What I suggest is this. The know-
ledge of the danger facing us. the
knowledge of the consequences of’
breeding like, I won’t say, mosquitoes,
but almost like rabbits should be
spread among the people. The effect
of the population is going to tell on
our age, on our health. on our longe-
vity. Impart knowledge. tell the
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people about this danger, scare them,
frighten them with hard facts that
if they g0 on with the same pro-
cess, their progeny is not going to
live long and that there is that danger
ahead. Facts and figures have to be
presented and knowledge has to be
imparted.

Another thing is this. Methods
have to be devised. That is a serious
wmatter. [ heard a word or two
against contraceptives. If your

’ medical scientists have evolved a for-
' mula whereby this overgrowth can
be checked. the knowledge of that
discovery has to be brought home
and inexpensive methods have to be
evolved; the earliest the best.

Shrimati A. Kale (Nagpur): I
thought that I had not even the
slightest chance of speaking on this
Resolution and therefore I had to
take a little time to ‘recoup myself.
1 have not much time at my dispo-
sal and I shall therefore hurriedly
say what 1 have to say in this matter.

An hon. Member from behind quoted
the instance of Mahatma Gandhi. Butl
would like to tell him that we ac-
cepted Mahatma Gandhi as our politi-
cal guru and not as our guru in
matters of this kind. Therefore. no
purpose is served by quoting Mahatma
Gandhi with regard to his ideas about
contraceptives.

1, myself, along with other women
in the Women's conferences have
been working in this direction for
the last 23 years. Let me tell you
that all these vears I have not met
a single woman so far who is again-
st family planning. because. after all,
it is the woman who has to bear the
burden of the family. Not only that.
Recently, 1 think six months ago,
we convened a mixed meeting of
men and women in Nagpur over
which I presided. Many of the emi-
nent delegates advocated family plan-
ning. I am glad to tell you here
that to me, the men seemed to be
more anxious about it than women.
Not only that. After two or thres
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days, when I was going in my car,
one man stopped my car. I
thought he was going to kill me be-
cause of the meeting that I had com-
vened. He said, we are grateful to
you for voicing forth the feelings of
99:9 per cent. of the people of this
class, meaning the clerks in the sec-
retariat. Therefore. we see that the
time has come when even if one does
not want to resort to it. the cir-
cumstances are such that you cannot
but resort to family planning.

What the methods will be. I do
not know, I will quote one or two
instances that have occurred recent-
ly which will go to show how so-
ciety is moving. Only some 15 days
ago, a man committed suicide by lay-
ing himself prostrate on the railway
line because he was only getting
Rs. 150 with four children to support,
and he could not support them. So
also. a young woman,—a very able
woman and if she had survived, she
would have been the greatest social
worker that we have ever producen—
she had married a clerk with 2
salary of Rs. 100/- and he blessed
her with five children—was affected
by tuberculosis and she died in the
most tragic circumstances. These
are not solitary instances that I am
quoting. If you keep your eyes opemn,
you will find everywhere similar
things happening. The old ideal of
ashta puthra sowbhagyavati bhava
does not hold good any more. If we
can afford to put them in luxury at

least, let us have twelve children.
Shri Tulsidas can afford to have
twelve children: not any ordinary

person in the secretariat, who finds
it very difficult to make the {iwo
ends meet. I am very sorry to have
to make the statement that sevenr
years have passed since we have been
ruling this country, but, if you judge
by the population, we find that at
least 3} crores have been added to
this country making it very difficult
to make any scheme successful. I
am sorry to find that our Govern-
ment has not been very active im
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this matter. Because, after all I
think that any scheme of expansion.
whether it is in the economic fleld,
whether it is in the fleld of educa-
tion., whether it is in the matter of
raising the standard of living, will
be shattered on this rock of over-
population. Therefore. I think that
the time has come when we must
think impartially, rationally and
without any religious bias. It is the
duty of those in power to subjugate
their personal views in obedience to
the wishes of the Government and
follow the policy that has been laid
down. I also know that even in
the days when we had the National
Planning Committee of which Shri
Jawaharlal] Nehru was the Chairman,
there was reference to this question
and it is stated that not only is it
necessary to curtail the population.
but it is necessary to checkmate the
growth of population by means of
contraceptives. Therefore, I again
appeal to the hon. Minister to be
kind enough to look at this very
grave problem and do something
which will help to solve the probiem.

Rajkumari Amrit Eaur: U have
listened with great interest to all the
speakers who have spoken this
evening on this very vital issue. I
am glad that this opportunity Ias
been given to the House so that I have
had an opportunity of hearing on
the floor of this House as to how the
hon. Members, who are the elected
representatives from their areas. feel
about this matter. My own view has
been expressed on more than one
occasion on the floor of this House.

I do not intend to answer this
evening from the political point of
view so much as from the social
point of view, because, after all, this
i+ primarily a social question. I do,
therefore, want to say at the outset
that .this is not a problem of which
the Government is unaware, but at
the same time I think I am right in
saying that perhaps the Government
of India is the only Government in
the world that is even attempting to
tackle it from a governmental level
No other Government in the world
has undertaken this problem
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After all, the matter of procreation
of children is a natural process and
it is a very intimate process bet-
ween a man and his wife, and ng
Government can interfere in it.
Therefore, I want the orotagonist: of
birth control who talk as if Govern-
ment could today bring in measures
and do things to stop the growth of
population, to pause and think for
one moment as to what Government
can do. There is little really. that
Government can do. Che prcbiem
has to be looked at from every point
of view.

“ 1 entirely agree with those friends
who say that if you raise the stan-
dard of life of the people the birth
rate goes down. There are the pro-
tagonists of birth control methods. and
especially methods of mechaalcal
contraception, who say you cannot
raise the standard of life of the people
because of the growth of population.
1 disagree with them. and I think
that standards of life can be raised.
] believe that they are being rrised,
and I believe that the result of the
raising of those standards wil! be
felt in not too great a measure of
ume.

1 alsv do not take the extremely
gloomy picture that has been painted
by the Census Commissioner. He
would have us believe that by 1981
this country will be at an end, and
that there will be nothing but star-
vation here. I disagree with hum. 1
think that we have all got to put
our shoulders to the wheel and see
to it that our production increases,
and I am quite sure that it wii: in-
crease and our standard of life will
then go up.

Then, there are other ways also of
tackling this question. Take our
society. It hurts me. it hurts me as
a woman, to see womeun whs are
mothers before their time is really
ripe for being mothers. This is one
way in which you can tackle t*his
problem. Why do our Members
here always want toc resnti to the me-
thod of mechanical contraceptives,
without ever paying any attenticn to
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other ‘ways. and much befter ways.
of solving this very vital proulem?
Raise the age of marriage of cur
girls, and 1 would suppari you in
that. 1 was reading an astirle only
the other day that if the age of mar-
riage of girls is raised—and of beys

too—well the incidence of buths
will at once go down.
Shri A. M. Thomas (Ernakulam):

Our Census report itsalf suopnrts
that.

Rajkuamri Amrit Kaur: Exactly.

These are some of the ways in
which we have got to proceed. The
methods recommended to me invaria-
bly are those of mechanical con-
traceptives. Why can we not raise
the age of marriage—the most fertile
period is between 20 and 30—and see
that in the ages of women from 15
to 20 there are no babies bamn any-
where? It hurt me only yesterday
to read in a paper that there was
.a student of 2% years—he was not
very much more than that—who was
the father of eight children! These
are things which we have got to stop
in this country.

1 do not take a gloomy view, and
? also feel that it is for us to try
a'u'd put our own house in order. A
propaganda is literally being carried
on even outside that India and China
hgve far too many persons Uving i~
¢their countries. I do not think we
need worry so much about it. I am
far more. worried about the increase
in the adulteration of food. about
the increase in the adulteration of
drugs, about the increasing lack of
integrity in our people than about
the increase of our population.

But having said that. and having
said to you that we ought to attack
this problem in other ways than
by methods of mechanical contracep-
tion, 1 say to you that mechanical
contraceptives have mot been th
blessing or the boon that those who
advocate them imagine that they

18 MARCH 1954

Family Planning 2630

have been in the countries where
they have been used. And I would
be the last person in the world to
recommend to my country and my
people to follow wholesale the West
in this matter. There are countrie:
where contraceptives have been mis-
used to such an extent that now
women are barren and when they
want to produce children they are
unable to produce them. Then, they
lead to immorality also which is
what I do not want for my country.
Then, the financial burden that would
be cast on our country with the use
of mechanical contraceptives ab-
solutely rules the method out. Fur-
ther, there is the ignorance of our
people and lack of medical person-
nel.

But having said all this, I do wish
to say to you and to the Mover of
the Resolution, that the Government
of India has taken up the question
in right earnest and the paper that I
placed on the Table of the House
the other day, and from which the
hon. Member I believe quoted also,
gives a very fair picture of what the
Government is trying to do. But
please remember that any attempts
at birth-control will not show any
results for at least a generation, and
this is not a thing into whiclr we can °
absolutely rush without weighing the
pros and cons. Many things are being
done in this country for birth control
by our ignorant people which are an
absolute menace to health. We have
got to stop them. We have . got to
have a survey to see what is the
best way of doing things, and I
would beg the House to give me a
chance of giving you results after a
couple of years from the three cen-
tres—and I hope there may be more
—of the rhythm method which is the
traditional method. which is absolute-
ly in consonance with our spirit and
our tradition, which I feel will give
results.

I agree with the Member who said
that education is what is needed.
And he was twitted .and asked:
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“Does he mean religious education?”
No. But do our people realise what
the birth of so many children means?
Women do. I agree with the woman
Member who said that there are
lots of women who are anxious to
have a certain amount of control be-
cause they have borne too many
children. Well, as I have said, the
God-given means of birth-control are
within the reach of each one of us.
Why don't we use them? I have to
admit that to say: “We recognise
Gandhiji as our political leader, but
we do not recognise him in other
matters” makes me bow my head in
shame. I do recognise him in every
way, and I say to you that the longer
I live and the older I grow the more
I am convinced that he 1laid his
finger always on the right spot, and
he was right when he spoke against
mechanical contraceptives. I do not
want this country to go away from
his advice in this matter whatlever
the wishes of the House are. that is
another matter,—but I persoually do
not favour it. But the Government
have, as I said. established for the
present three experimental family-
planning centres. Also in some
States voluntary organisations are
working, and we are asking all of
them to see what education can be
carried out. We are trying to give
education in its widest sense in all
health centres wherever we can give
it. We have actually issued litera-
ture, and we are going to issue more
literature. Only last May, the Gov-
ernment of India appointed a Family
Planning Research and Programme
Committee, and action is being taken
to implement the recommendations
made by them which have been ac-
cepted. We have even gone so far
as to see that reasearch programmes
will be put through, a centre has also
been established for the testing out
of contraceptives that are being used
today. I say to you that many of
them are most injurioug to health.
We cannot recommend them. There
must be some authority that will
Tecommend what is good and what is

bad. Nothing of that kind has been
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dcae upto today. That aiso has to
be taken on hand. We have set up
one such centre at the Cancer Re-
search Institute in Bombay. It is not
as if one did not recognise the vital
necessity of planning—as Shrimati
Uma Nehru said—with a view to

stopping the suffering amongst
women, and with a view to seeing
that the children that are brought

into this world are the best that we
are able to give to the country. We
do want to see to it that we do not
ignore the science of eugenics. that
we bring into this world, children
that are wanted, not children that
are not wanted. but then the great
responsibility rests more on the man
really than on the woman. One
hon. Member quite rightly said that
it is man who is aggressive. but we
nave gone away from the fact—and
we do not even wish to recognise—
that there is such a thing as self-
restraint. It is not so difficult as it
may be said to be. I feel that if
we have proper educational centres.
if we have these proper surveys done.
if we try our our rhythm method.
I believe that we shall be able. with-
in the course of time. and going
ahead with our food planning
giving more nutrition to the people,
and raising their standards of life in
every possible way, to make quite
good headway.

It was rightly suggested that the
people should be taught. But who is
going to teach them? Very few peo-
ple know what to say or
how to teach. So, Government
have also got a centre for the
training of personnel who will be
trained, and who will be able to
reach out to both women and men,
and who will be able to advise and
guide. It is not a thing that can
be done in a hurry.

T would beg of the Members of
this House not to be over-pessimis-
tic, not to lay all their emphasis as
if all the ills of India today were
due to the fact that we were
averpopulated. Nothing of the kind.
A great many of the ills of this
country are due to poverty; it can be

-«
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removed, and it will be removed.
Similarly, ignorance is there, that
also has got to be removed. If that
is done, everything will go all right,
and therefore there is no need for
a Resolution like this, because as I
have said Government have taken
up the question in right earnest and
are doing more than what the hon.
Mover has said.

We are thinking of creating a post
of special officer for organising these
training programmes. and we are in
constant communication ~ with  the
States. asking them what they are
doing, and we meet fairly frequent-
ly. 1 feel, therefore. that Govern-
ment are tackling this problem on a
practical basis, in consonance with
the traditions of this country, and
without feeling that this country is
just going to wreck and ruin, simply
because the population is increasing
at a very fast rate. One hon. Mem-
ber even said that our population
is increasing at a much higher rate
than in other countries. I want to
contradict that statement and say
that it is not increasing any more
than—in fact. it is even less than
that—in America, and our death-
rate is much higher. Therefore, 1
would beg of the hon. Members not
to feel over-depressed on this matter.
We should stand up to the problem
and face it and we should do all
that is in our power to see that
the women, the mothers of the race,
have not too great a burden put on
them. and that they should be help-
ed and guided in every way.

1 would ask the Members of this
House, when they go back to their
constituencies, and here in Delhi too,
to ask the people themselves to exer-
cise self-restriant and to see to it that
they bring about those social reforms
which will help us to combat  this
problem in the natural way without
much expenditure, and propagate the
gospel of raising the age of marriage
of girls. and taking pledges from
every young man not to marry un-
til he is a wage-earner.

-
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With these words, I would ask the
Mover of the Resolution to withdraw
it, in view of the assurances that I
have given to him as to what Govern-
ment are doing in this connection.

Sardar A. S. Saigal (Bilaspur): On
a point of clarification. A commit-
tee was set up by Government to go
into the question of contraceptives.
May I know whether that committee
has completed its deliberations and
made its recommendations to  Gov-
ernment ?

Rajkumari Amrit Kaur: If hon.
Members would remember the ques-
tions that are put and the answers
given, they would know that the re-
port of the committee was laid on
the Table of the House. The hon.
Mover of the Resolution has quoted
from that report. Further if the hon.
Member will come to me. I can give
him a copy of the report, and he will
have all the information that he
wants. If hon. Members will come
to me at any time. and see me about
this question, 1 can explain to them
in more details, what is being done.

Shri Gidwani: While I find that all
sections of the House, particularly
our women Members _have whole-
heartedly supported the Resolution...

Shri V. P. Nayar: But no young
man has supported. We have heard
only the older Members.

Shri Gidwani: Excepting one or
two Members. and particularly our
communist friends, otherg have sup-
ported it. It is only they who have
talked of this as if it were a problem
of capitalism wversus labour. or the
proletariat versus capitalism. All
thig has no bearing on this questidn.

shri V. P. Nayar: It has.
Shri Gidwani: It may be.
A Y
It you look to the history of this
problem you will find that it has
been supported by humanitarians of

all countries, and it has nothing to
do with politics.
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Shri V. P. Nayar: Of the type of
Mathews.

Shri Gidwani: In India, it was sup-
ported years back by Mr. Karve, the
son of the well-known professor
Karve, who went on carrying pro-
paganda for this method. and ulti-
mately the country has accepted it.
So, this has nothing to do with com-
munism or capitalism. I am surpris-
ed to find everywhere these argu-
ments being brought in with a view
to cloud the real issue. I would say
that they have tried to cloud the
the issue so that people may not
understand it properly.

I can understand their position
that if in the world the population
were so distributed that people could
g0 anywhere, from one place o the
other. and we had enough food. then
the problem would not have assum-
ed such serious proportions as it has
done in India today. But today. the
position ig different. and we ure im-
porting foodgrains from outside the
country. 1 was absolutely ashamed,
and I had to put down mv head,
when the Mayor of Bombay, Mr.
Patil went to a ship which had
brought foodgrains from America,
with two bags in his hand, and a
photograph was taken on that occa-
sion, as if we were beggarg at the
door of America. It is better to die
rather than to beg of others.

Shri Achuthan (Crangannur):
They are the ‘haves’, and we are the
“have-nots’,

Shri Gidwani: Therefore, I say
that this problem is one. which we
have to solve immediately.

In my opinien. the hon. Minister
was rather hesitant regarding the
use of contraceptives, and she
virtually opposed it. I would like to
&now then what ig meant when it is
stated in the First Five Year Plan
that this programme of the Planning
Commission includes the provision in
Government hospitals and lhealth
centres of advice and methods of
family planning for married persons,
who reyuire such advice. Is the
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advice to be given on self-control
methods?

Mr. Chairman: Oraer, order.

Rajkumari Amrit Kaur: May I ex-
plain to the, hon. Member? So many
methods are used here, which are
wrong, And there are methods
which are all right. We are geing to
have a sur% of all of them, and
there is no ban on anybody bhuying
contraceptives. If they wish to know
about them, they will be given
advice. But Government are nst
providing mechanical contraceptives.
That is the main point.

Dr. M. M. Das: How is it possible
to say that some methods are wrong.
and some others are right. when the
world authorities on this matter are
divided in their opinions?

Shri K. K. Basa (Diamond Har-
bour): It is for individuals to decide
themselves.

Mr. Chairman: The hon. Minister
has explained the whole thing. and
this is the view held by her. No
hon. Member has a right to say any-
thing. so far as personal opinions are
concerned.

shri Gidwaami: The question is ndt
of any particular method, but whe-
ther this programme of family plan-
ning includes the use of contracep-
tives. We cannot solve the o9roblem
merely by self-control methods or
raising the marriageable age. In fact,
we have already raised the marriage-
able age, and I think many young
peo'ple are now marrying very late.
But that has not solved the »roblem
of rapid increase in the population.
Therefore. self-control may not
achieve the object which we have in
view. Here is a definite plan which
has been adopted by Government.
which relates to family planning. and
in a way aims at putting a stop at the
increase of the population.

What are the  methods? The
method of self-control really cannot
be the effective method. It may be
good in a way. The raising of the
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marriageable age may be of some
help. What is wanted is opening of
clinics which will give people 1n-
formation regarding all methods 1in-
cluding the use of contraceptives.
Let us carry out that programme.
My experience is also similar to that

of Kale. (Interruptions) Not my
own experience because I am not
married (Interruptions). That is

not the question.

Shri K. K. Basu: Your opinion will
not be taken into consideration. (In-
terruptions).

An Hon. Member: Why did ycu not
marry?

Mr. Chairman: Order, order. Let
him proceed.

Siri Gidwani: It is, again, person-
al. This neck of mine wag intend-
ed for the gallows of the Britisher.
Therefore. I did not like to take any
responsibility. That is a personal
matter. That wag in 1907. I may
also add that I was under some re-
ligious influences which have been
contained in a poem of Swami Vive-
kananda.

“No man who thinks of a
woman as his wife can ever per-
fect be

Nor he who owns however little
can ever pass through Maya's’
gates. .

So give these up Sanyasin

boldly say Om Tat Sat Om.”

That is a different matter. There-
fore, when 1 say ‘my experience’,” it
is not my personal experience. You
know ‘I have been working for the
displaced persons. There was a per-
son. a journalist, in Karachi who was
residing near my house. He was very
prolific and used to produce a child
every 14 months. When he -ame to
Bombay, 1 tried to get him a job as
a journalist. He got some job for
six months, ten months and so on.
Still he went on procreating. He is
living in a Chembur camp, Bombay
where he has got one room with 11
or 12 children with no regular In-
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come to support them. Then he
came to me in 1952 after he had one
more child. I told him “You wretch~
ed man, why are you procreating like
this. I will give you money? Go and
get yourself sterilised”. He went to:
the doctor, got himself sterilised. It
is a very simple operation. I am
talking of the men. There is mno:
reason why the whole burden should
be thrown on the women. Sterilisa-
tion takeg only 15 minutes; it is &
simple operation.

Another gentleman, a friend of
mine. who was an MLA had an in-
come of Rs. 20,000 to Rs. 30000 a
year in Sind. When he came here,
there was no income. He was ailso
very prolific—every year one mote
child and he went on multiplying.
Then I told him to get himself opera-
ted. After operation, both he and
his wife are very happy; only the
doctor advised him not to ride on a
cycle for some days.

Therefore. I do advocate birth con-
trol methods and I say our Govern-
ment should {provide facilities that
beyond a certain number of rchildern
—1 do not say that
it should be compulsory—
people should not procreate. Now
housing conditions have also chang-
ed. I remember we had a smaill
house where the mother. the father
and the children used to live. I do
not want to go into details. Now.
conditions have changed. Therefore,
facts must be faced. 1 consider it a
very humane problem, a more
humane problem than npening
hospitals or opening T.B. sanatoria,
because on the one side. if you go on
opening these institutions and on
the nther side, you go on Increasing
and multiplying like flies. there is no
solution to the problem. I am
very serioug about it. I am not
supporting it in a spirit of
levity or lightheartedness. 1 have
seen people in very very miserable
conditions and therefore, I feel that
our duty must be to impart kncw-
ledge, to give them education. I
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would say in India we should find out
the cheapest method and the most
healthy method which doeg not affect
the health adversely. It is a thing
which must be done. Let us uot te
complacent about this issue.

My friends, the Communists, are
interested because more population
means more discontent, more f{ood
marches, more strikes, and more
fights with Government. They are
interested in a political move. 1 am
not interested in that.

Sardar A. 8. Saigal: They have got
slogans.

Shri Gidwani: Let us be -ealistic.
I tell you they are not afraid of the
misery of the people; sometimes they
intensify misery  (Interruptions). I
tell you I cannot bear the miseries
of the people. Therefore, I do honest-

ly appeal to our Health Minister
not to consider it from personal

viewpoint or personal prejudices. She
quoted Gandhiji’s name. I can also
quote Gandhiji’s name. But we have
violated many things which Jandhiji
said. We have forgotten o many
things that he said. So let us not
invoke his name. 1 would, there-
fore, urge that a committee of this
House should be appointed to go
into this matter, give advice and
select  suitable methods. These
methods must be propagated »o that
the knowledge regarding them may
be brought to the door of the pcor
people, particularly in the rural
areas.

7 p.M.

Mr. Chairman: Is the hon. Member
withdrawing his Resolution?

Shri Gidwani: Is there any diffi-
culty to accept my Resolution?

Rajkumari Amrit Kaar: In view of
the assurance I have given that the
Government is doing everything that
it can and since the problem is not
one that can be solved overnight, I
do not think the hon. Member will
want to pursue his motion.
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Shri Gidwani: In the light of the-
assurances given, I have no objection:
to withdraw my Resolution.

The Resolution was, by leave, with—
drawn.

Mr. Chairman: There is no question-
about the amendments as the Resolu-
tion itself is withdrawn by the hon.
Member. Let us now proceed to the:
next Resolution.

RESOLUTION RE SECOND CHAM--
BER AT THE CENTRE

Shri M. 8. Gurupadaswamy (My-—
sore): I beg to move:

“This House is of obinion that
the existence of the Second
Chamber at the Centre is quite
unnecessary and steps may be:
taken to make the necessary am--
endments jn the Constitution.”

Mr. Chairman: How much time-
will the hon. Member need for his.
speech? The total time allotted for-
this Resolution is 23 hours.

Shri M. S. Gurupadaswamy: Half~
an hour.

Shri K K. Basu (Diamond Har-
bour): On a voint of order. The Law
Minister ought to be present here-
when this Resolution is discussed.

The Deputy Minister of Home-
Affairs (Shri Datar): I am kere to-
represent the Government.

Shri M. S. Gurupadaswamy: Sir,.
each age has its pet political super--
stition. Feudalism was the favourite-
superstition of the Middle Ages. The
divine right of kingship was the-
dominant suverstition. of the six--
teenth and seventeenth centuries. In
the same way. bicameralism is the-
dominant superstiticn of the modern.
age. When ] sav this. some Members
of this august House may become
annoyed. and the Members who be-
long to the other august House may-
equally he shocked. Bicameralism. in
fact, has assumed almost the position:
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.of an axiom in political science to-
day. If anything is done or said
.against it, it may naturally disturb
the habit of thought of a century and
a half. It may also disturb a few of
1S,

Mr. Marriot, in his lucid and ure-
ful book on “Second Chambers” sets
.out with a quotation of the historic
_phrase -of Abbe Sieyes—

«]f 2 Second Chamber disseats
from the first, it is mischievous;
if it agrees with it, it is .super-
.fluous.”

‘He calls it “the superficial dilemma
propounded by the arch constitutiop
‘monger of the French Revolution”,
but on the next page, he admits that
“4heory finds it difficult to escape the
dilemma propounded by Sieyes”.
Then. how can it become superficial?

Mr. Marriot opens his pook with a
.remark—and some Members mey
.agree with it—that “with rare un-
_animity, the civilized world bas
.decided in favour of a bicameral
legislature.” Here he only reiterates
.a fact without scrutinising it He
justifies it on the ground that the
.choice of many nations justifies it.
“This is pno valid justification at all.

[MR. DEPUTY-SPEAKER in the Chair)

If the majority of nations practise
.a particular thing should we  3&lsO
.practisE it? If the majority of
‘pations hold a particular belief are
we also obliged to hold that beiief?
Sir, 1 feel this is majority. principle
.carried too far. That is why I said
in my opening remarks that bicamera-
iism has become a superstition un-
critically accepted as a first political
principle by political thinkers and
-writers.

Generally all political institutions
‘are the result of historical evolution
which in turn depends upon the play
and conflict of divergent jdeals, in-
-gerests and forces of each nation.
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Mr. Deputy-Speaker: The hon.
Member will have twenty minutes
now and ten minutes later.

Shri M. S. Gurnpadaswamy: [
started a little late, Sir. For in-
stance. in the case of the Mother of
Parliaments, the evolution of 3
bicameral form was accidental. Now,
after huving lived a long life this
self-styled Mother of Parliaments is
afraid of a single life today, though
this dualism has given rise to crisis
after crisis and convulsion after con-
vulsion. -

In the United States the main pro-
bhlem which confronted the Constitu-
tion-makers was how to bring about
confederation and then federation of
many independent States and to
provide them equal status under the
Constitution. So, they had to devise
the mechanism of a Senate to pro-
vide eaual representation to all the
federating units. But the supremacy
of the Second Chamber in the
American Constitution is most illogi-
cal, injurious and dangerous and
cannot be justified. Its powers de-
press the spirit of the House of Re-
presentatives.

In Switzerland the Council of
States has been regarded even today
as the fifth wheel in the coach.

shri P. N. Rajabhoj (Sholapur—
Reserved—Sch. Castes): On a point
of order, there is no quorum.

Shri M S Gurapadaswamy:
Though the two-chamber legislature
exists in most of the important coun-
tries of the world, nevertheless it is
an outmoded and antiquated institu-
tion, which does not satisfy the re-
quirements  and demands of the
modern age. Because of this outmod-
ed mechanism. the power of the
legislative branch of the Government
has declined and the other two
branches. executive and judiciary
have assumed importance. If the
law-making body has to function
more effectively than now, then the
only way in which it can be done is
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to simplify and improve the siruc-
ture of the legislative body and this
can be done only by adopting uni-
cameralism.

The Indian Constitution has made
a provision for a double-chamber
legisiature. Article 79 states that
“there shall be a Parliament for the
Union which shall consist of the Pre-
sident and two Houses to be known
respectively as the Council of States
and the House of the People.”
Except a dozen nominated Members.
the rest of the Members are elected
by the representatives of the various
State Assemblies. So, in effect, it
means they function as representa-

tives of the representatives of the
people. The creation. presence end
continuation of such a body of in-

directly-elected members is an irsult
and danger to the prestige. rpower
and dignity of the directly-elected
Chamber. In a parliamentary como-
cracy the representative government
should be run exclusively by the
House of popular representatives
alone and by nobody else. The puwer
that is exercised by the Council «f
States is to that extent a positive
limitation to the power, prestige and
privilege of this House.

It may be argued......

Mr. Deputy-Speaker: I am afraid
making such suggestions of a yeneral
nature would not convince the hon.
Members. I have no right to make a
speech on this, although I might say
that it will convince the House much
more if the hon. Member shows as to
how in practice there has been a
curtailment of the powers of the
directly-elected legislature and how
they were sought to be curtailed.
These are the matters which the
House will certainly take into consi-
{deration and not the gemeral argu-
ments which were considered at the
time of framing the Constitution.

I am not giving any ruling on any
point of order. All that I am saying
is that the House would like to know
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how a conflict arises in practice. I1am
only making a suggestion: I am not
giving any ruling at all.

Shri  Raghavachari (Penukonda):
May I also suggest that in working
the past two years experience has
shown that the other House is simply
a waste?

Shri M. S. Gurupadaswamy: I shall
answer all the points raised - It may
be argued that the presence of the
Council of States operates directly as
a security against hasty, rash and
dangerous legislation and allows
errors and mistakes to be correcied
before they have produced any
public mischiefs. I want to know
how many times the Council of States
has really acted as a revisory
chamber. Except in two or three
occasions where comparatively minor
verbal amendments were moved, in

no other case of legislation, the
Council of States has shown its ac-
cumulated wisdom and foresight

which can be called superior to that
of the popular chamber. On no im-
portant matter the members of the
Council of States have expressed
their intelligent disapproval.

Mr. Deputy-Speaker: Does it not
emphasise the wisdom of this House?

Shri Nambiar (Mayuram): It 1s a
comparative thing.

Shri M. §. Gurupadaswamy: On ro
important measure the Members of
the Council of States have expressed
their intelligent disapproval,

Still some people may argue that
the second chamber is necessary to
check the first. Then, I ask: who is
to check the second?

Shri Nambiar: God.

Shri M. S. Garupadaswamy: The
Constitution of India gives equal
power to both thé House of the Peo-
ple and the Council of States except
in Bills which involve financial mat-
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ter. Clause (1) of article 107 states
as follows:

“Subject to the provisions of
articles 109 and 117 with respect
to Money Bills and other finan-
cial Bills, a Bill may originate
in either House of Parliament.”

This provision has been the poten-
tial source of immense mischief, and
it has been responsible to subvert
the important rights and privileges
of the House of the People which is
the real representative body of the
nation. During these two Yyears
many important Bills have originat-
ed in the Council and then passed
on to us for our consent. This has
made our House virtually a revising
body and made the Council an
originating chamber which, 1 hope,
might not have been the real inten-
tion of the Constitution-makers.

At this juncture I have to state
another point which is equally im-
portant and which should go into the
consideration of the House. If you
look at the political composition of
the two Houses you will find that
both of them have a majority of
one party, that is the Congress. (An
Hon. Member: That is the trouble.)

Moreover, the same occupational
groups representing agriculture,
banking, insurance, manufacturing,

education, social welfare and the
like are present in more or less the
same degree in both the Houses.
Therefore the same influences opera-
ting for or against measures in one
House are active in the other. So the
theory that one House is acting as
a check or moderating influence on
the other has no meaning at all In
my opinion the composition of both
the Houses is such that it has pro-
duced a solidarity of opinion bet-
ween them, which does not warrant
two chambers. Especially, the uni-
fying tendency of a political party
having a majority in both Houses
practically nullifies the restraining
influence of one House upon the
other. Suppose in future a different
situation arises that the two Houses
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bear different party complexion, it
will then obviously produce rivalry,
conflict and deadlock which tend to
act to the detriment of the public.

Some Members may still justify
the necessity of having both the
House and the Council on the ground
that the House of the People re-
presents the common man whereas
the Council of States represents the
statesmen and the intellectual elite
of society. But I find there is not
much substance in the argument. I
have here worked out figures to show
that the House of the People is a
House of able and competent re-
presentatives who can handle the
affairs of the nation and the affairs
of legislation without external aid
and without the aid or advice of the
statesmen who are  sitting in the
other House. Among 500 Members
of this House. 63 Members were in
the Constituent Assembly, 85 Mem-
bers were in the old Central Legis-
lature, 147 Members  were in
State Legislatures, 88 Members
were in Municipalities, 50 Mem-
bers were in District Boards.
and 10 Members were in
Panchayats. That means that 443
Members out of 500 have been asso-
ciated in one way or the other with
legislation and public life. Then re-
garding educational qualifications of
the Members of this House. the
figures are as follows. M.Ps. who
have received education abroad are
53; M.Ps. who have received Uni-
versity education are 320; M.Ps. who
have received education upto Inter-
mediate sre 48; M.Ps. who have re-
ceived education upto Matriculation
are 48; M.Ps. who have received
education upto Middle School are
13; M.P. who has received educa-
tion in Primary School is one.

Then, the total number of lawyers
in this House is 172.

Shri Nambiar: Bad luck.
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Shri M. S. Gurupadaswamy: I
have not calculated the number in
tbe other House.

Mr. Deputy-Speaker:
and legislators go togetber

Lawyers

An Hon. Member: No, no.

Shri M. S. Gurupadaswamy: If you
look at these figures you will realise
that this House in which we are all
representatives, contains sufficient
talent and wisdom to adequately
shoulder the responsibility of legis-
lation. Another House for this is
unnecessary and useless.

My case for the unicameral legis-
lature is based largely upon the
causes of failure of the bicameral
system to function effectively in the
case of law-making in this country.
The creation of a one-house legis-
lature in no way disturbs the
principles upon which the legisla-
tive branch of government is found-
ed, nor can it in any way threaten
the political rights of the citizen,
either individually or collectively.
This reform which I am suggesting,
merely modernises the machinery of
legislation and simplifies its struc-
ture in order that the law makers
may be able to cope with the present
day eonditions more effectively.

Sir, before commending the Reso-
lution to the House, I request the
Members to bestow their thought
over it. It is not a small or trivial
matter, but it is a very important
problem, It is a problem which con-
cerns the whole nation whether we
should have a Parliament with one
House or with two Houses. We
must make up our mind today.

I am not in any way bringing this
Resolution with a view to bring con-
tempt to the other House. I am not
bringing this with a view to cast
aspersions on the members of the
other House. So long as that House
exists, it deserves our esteem and
that House must be respected. There
are few countries in the world which
have adopted this single-chamber
legislature. For example, Nabraska
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has made a success out of it. I do
not want to take the time of the
House by quoting parallels here;
parallels are often deceptive. I con-
clude my speech with my request to
the hon. Members of this House to
endorse my Resolution.

Mr. Deputy-Speaker:
moved:

“That this House is of opinion
that the existence of the Second
Chamber at the Centre is quite
unnecessary and steps may be
taken to make the mnecessary
amendments in the Constitu-
tion.”

Resolution

There are a number of amendments
that have been tabled, but I am
afraid all of them are out of order.

Sardar A. S. Saigal (Bilaspur): All
of them?

Mr. Deputy-Speaker: I will take
them up one by one. This is a Reso-
lution to abolish or do away with the
other House completely. In so far
as the amendment tabled by Shri
D. C. Sharma recognises the second
Chamber as essential and recom-
mends that the rights and functions
should be clearly and unambiguous-
ly defined, it goes against the grain
of the Resolution. Then, Shri Raghu-
nath Singh’s amendment saying that
instead, a Committee be appointed to
study whether the Second Cham-
ber is at all necessary. He can op-
pose the Resolution. Then, Shri
V. B. Gandhi’s amendment which
says that the Council of States is
necessary. He can vote against it.
Then, Shri S. N. Das's amendment
says that the time has now come
when a high-level Committee should
be appointed to examine the working
of Indian Parliament and other cog-
nate matters including public opinion
thereon, with a view to find out
whether there exists any necessity
for such a Chamber now at the
Centre. I will allow this. He seems
to think that immediately it need
not be abolished; but a Committee
may be appointed. The principle is
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accepted, but the method of work-
ing it out is different. That is
amendment No. § standing in the
name of Shri S. N. Das.

Then, Shri P. N. Rajabhoj’s amend-
ment, which says that the following
Resolution be substituted:

“This House is of opinion that
the Second Chamber both in the
Centre and the States are super-
fluous, and steps should be ‘taken
by Government to abolish them
forthwith.”

1 think the introduction of the States
is superfluous here. So far as the
Centre is concerned, except the
language ' that it is superfluous, this
is the same thing as the original
Resolution. I am not allowing this
amendment.

Then, Shri Gidwani’s amendment
is the same as the original Resolu-
tion. Shri N. L. Joshi: his amend-
ment is opposed to the principle of
the original Resolution. Shri Sadhan
Gupta: his amendment adds to the
scope of the original Resolution.
This is quite unnecessary. Other-
wise, except for the language, the
resolution is the same as the origi-
nal Resolution. I am not allowing
it.

Shri S. C. Samanta’s amendment
which says that public opinion should
be elicited whether the existence of
a Second Chamber either at the Cen-
tre or in any State in India is at all
necessary for the future. It suggests
that instead of a Committee going
into the question, public opinion
should be elicited. 1 will allow this
amendment.

Then, the amendment of Shri
Jethalal Joshi. It is opposed to the
original Resolution. He can vote
against it. Then, the amendment of
Shri P. Subba Rao which says that
the Second chamber at the Centre
as at present constituted is quite
unnecessary and that it should be
constituted on a different ideology
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and steps may be taken to make the
necessary amendments in the Consti-
tution. It is opposed to the original
Resolution that wants total abolition.
Shri H. G. Vaishnav: the amendment
says that the Second Chamber is
essential. He can vote against the
Resolution.

Dr. Ram Subhag Singh (Shahabad
South): The amendment says, “That
after ‘may’ insert ‘forthwith’.” He
seems to say that the Second Cham-
ber is quite unnecessary and that
steps may forthwith be taken to
make the necessary amendinents.
I leave it to the House to accept or

reject it. I will allow the amend-
ment.

Some Hon. Members: He 1s not
here.

Mr. Deputy-Speaker: He is not

here; therefore, it is not allowed.

Then, the amendment of Shri
Sadhan Gupta, which seeks to add
the following at the end of the Reso-
lution. “with a view to abolish it.”
He seems to agree that the Second
Chamber is quite unnecessary and
that steps be taken to make the
necessary amendments to the Consti-
tution with a view to abolish it. It
makes the Resolution more explicit.
1 will allow this. '

The amendments that are allowed
to be moved are: No. 5 of Shri 8. N.
Das, No. 10 standing in the name of
Shri S. C. Samanta and No. 14 stand-
ing in the name of Shri Sadhan
Gupta.

Shri S. N. Das (Darbhanga Cen-
tral): 1 beg to move:

That for the original Resolution
the following be substituted, name-
ly:—

“This House is of opinion that
the time has now come when a
high level Committee should be
appointed to examine the work-
ing of Indian ~ Parliament and
other cognate matters including
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public opinion thereon, with a
view to find out whether there
exists any necessity for such a
Chamber now at the Centre”

Shri 8. C. Samanta (Tamluk): I
beg to move:

That for the original Resolution
the following be substituted, namely: —

“This House is of opinion that
public opinion should be elicited
whether the existence of a Se-
cond Chamber either at the Cen-
tre or in any State in India is
at all necessary for the future.”
Shri Sadhan Gaupta (Calcutta
South-East): I beg to move:

That at the end of the Resolution
the following be added, namely: —

“with a view to abolish it”.
Mr. Deputy-Speaker: Amendments
moved:

(1) That for the original Resolu-
tion, the following be substituted,
namely:—

“This House is of opinion that
the time has now come when a
high level Committee should be
appointed to examine the work-
ing of Indian Parliament and
other cognate matters including
public opinion thereon, with a
view to find out whether there
exists any necessity for such a
Chamber now at the Centre.”

(2) That for the original Resolu-
tion the following be substituted,
namely:—

“This House is of* opinion that
public opinion should be elicited
whether the existence of a
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Second Chamber either at the
Centre or in any State in India
is at all necessary for the
future.”

(8) That at the end of the Resolu--
tion, the following be added, name--
ly:—

“with a view to abolish it”.

The Resolution is thrown open for-
discussion: ten minutes for each hon.
Member.

Shri Sadhan Gupta: I absolutely"
endorse the views of the Mover of’
the Resolution that the Second Cham-
ber is quite unnecessary and that
necessary amendments should be
introduced in our Constitution with.
a view to abolish it. 1 have moved
an amendment in order to improve-
the Resolution and make it more
complete and more effective.

I shall not go into a quotation of"

authorities for the purpose of show.'-
ing how second chambers are perni-

.cious. Second chambers have come-

into existence in most countries on-
account of historical reasons. In
most countries, not in all but in most.
countries, they have come into exis-
tence because of the conflict between
two classes of the population. Be-
cause one exploiting reactionary-
class wanted to stick to its power,.
and a rising class, relatively pro-
gressive class, was trying to make-
greater incursions into those powers.

Mr. Depuiy-Speaker: The House-
will now adjourn. The hon. Mem--
ber may continue on the next Reso--

lution day.

The House then adjourned till Two-
of the Clock on Monday, the 22nd:
March, 1954.
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